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LOK SABHA 

Monday, 4th April, 1955.

The Lok Sabha met at Eleven of the 
Clock.

[M r. S peaker  in the Chair.] 

QUESTIONS AND ANSWERS

(See Part I)

12-05 P.M.

PAPERS LAID ON THE TABLE

S t a t e m e n t  re: progress of  flood  co n 
trol MEASURES.

The Minister ot Planninc and Irri
gation and Power (Shrt Nanda): I beg
to lay on tbe Table a statement on the 
progress of flood control measures. 
[Placed in Library, See No. S -107/55.]

N o tifica tio n  under C entral E x cises 
AND S a l t  A c t .

The Minister of Revenue and De< 
fence Expenditure (Shrt A. C. Guha):
I beg to lay on the Table a copy of 
the Ministry of Finance Notification 
No. 7, dated the 18th March, 1955, 
under section 38 of the Central 
Excises and salt Act 1944. [Placed in 
Library^ See No. S -108/55.]

PRESIDENT’S ASSENT TO BILL
Secretary: Sir, I have to inform the 

House that the Salaries and Allow
ances of Members of Parliament 
(Amendment) Bill, 1955, which was 
passed by the Houses of Parliament 
during the current Session, was 
assented to by the President on the 
31st March. 1955.

4158
BUSINESS OF THE HOUSE

The Minister of Parliamentary Affairs 
(Shri Satya Narayan Sinlia): With your 
permission, Sir, I rise to acquaint the 
House that Government propose to 
bring forward the Constitution (Fourth 
Amendment) BUI as amended by the 
Joint Committee of Parliament for con
sideration and passing by this House on 
Monday, the llth  April, 1955, and that 
the Demands for Grants for the Minis
try of Finance will be submitted to the 
vote of the House after the disposal of 
the Constitutiton (Fourth Amendment) 
BilL

•DEMANDS FOR GRANTS FOR 
1955-56.— CONTD.

D e m a n d s  re: M in ist r y  of In f o r m a 
tio n  AND B roadcasting.

Mr. Speaker: The House wiU now
resume further discussion of the De
mands for Grants relating to the 
Ministry of Information and Broad
casting. Out of 4 hours allotted for 
the Demands of this Ministry, 2J hours 
were availed of on Saturday, the 2nd 
April, 1955, and l i  hours now remain. 
The House wiU thereafter take up 
the Demands of the Ministry of Pro
duction.

The first thing I must know is what 
time the hon. Minister would like to 
have for his reply.

The Minister of Infonnati<m and 
Broadcasting (Dr. Keskar): In view
of the very large number of points 
that have been raised. I should like to 
have 50 to 55 minutes.

Mr. Speaker: If the hon. Ministez
wants to take that much time to reply

*Moved with the recommendation of the President. 
40 LSD — 1
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[Mr. Speaker]
to all points, I do not think I can say 
“No” to him, because after all. this 
debate is with a view to R e t  informa
tion or answers from him. So. I can
not ask him to curtail his reply. He 
has provisionally said that he will 
take 50 to 55 minutes and that practi
cally comes to one hour. I will reserve 
one hour for his reply, but I think he 
will be as short as possible so that 
the whole programme may not be 
upset. That leaves about half an hour, 
which means that I can allow only 
two speakers at the rate of 15 min
utes each.

Then there will be the Production 
Ministry, wnich will come in for dis
cussion, and 4 hours are allotted for 
it. On the assumption that the present 
business will be over as scheduled, we 
shaU require half an hour more. If 
the Minister is going to reply tomor
row , that also means that he will not 
take more than thirty minutes.

The Minister of Productioii (Shri 
K. C. Reddy): It depends upon the
points that are raised.

Mr. Speaker: That means that he
will not necessarily reply tomorrow. 
If he wants more time he will begin 
today and continue the reply tomor
row; that will be the arrangement. 
Otherwise, our schedule is being upset 
from time to time. We sit up to 5 p .m . 
today.

Shri Gadgll (Poona Central); Sir, as 
I listened to the speeches of some hon. 
Members, I was reminded of the fact 
that strong language is usually used 
to defend weak causes and long 
speeches are delivered to defend bad 
causes. The Parliament is imdoubted- 
ly a forum for dicussion of policies 
and only in exceptional cases where 
there has been gross injustice— only 

then Individual cases can be referred 
to. I found that most of the time 
allotted to individual Members was 
exhausted in ventilating grievances of 
certain individuals. As regards ques

tions of policy unfortunately there 
was not much. It is for the hon. 
Members to consider whether this 
practice of bringing to the notice of 
the hon. Members supposed cases of 
injustice and utilise the time which is 
really meant for discussion of bigger 
policies, should continue.

[Pandit Thakur Das Bhargava in the 
Chair]

I am not suggesting that this House 
has no authority or that the hon. 
Members have no right. But, undoubt
edly, it will be a question for the hon. 
Members to consider whether this is 
proper and fair. Questions tbout cer
tain members of the staff not being 
made permanent or about their promo
tion or transfer, I feel, are questions 
which ought to be left to the discretion 
of the Government themselves. If we 
were to interfere in the matter of 
promotion or transfer or recruitment 
apart from the policies underlying the 
tame, we win not be utilising this 
forum in the way in which tlie Consti
tution demands that it should be used. 
So far as the matter of members of 
the staff being made permanent, is 
concerned, I can speak with some 
experience and authority. I was a 
member of the Central Pay Commis
sion and one of the recommendations 
made therein was that after a period 
of two years, the Government or any 
particular Department ought to be in 
a position to say whether certain ap
pointments or certain posts are to be 
permanent or they should be retrench
ed. Later on, when I joined the Gov
ernment, I found that it was not 
possible to give full effect to that 
recommendation on account of finan
cial considerations and other proce
dural matters. As far as I know, 
efforts are being made by the Gov
ernment to give as much security ot 
tenure as possible.

Hon. Shri Chattopadhyaya, who has 
of course the poetic licence but who 
has not shown the responsibility ex
pected of a parliamentarian, made 
wild allegations. I do not mind what
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he said about other matters but he 
said some thing about the husband of 
a lady Member of Parliament. It dis
tressed me and I made enquiries from 
the quarters concerned. I was told 
that that appointment was made by 
the Union Public Service Commission 
after a written test. The gentleman 
concerned was interviewed and 
in the Interview Board were 
two independent members— one of 
them a leading journalist from 
Delhi. In the circumstances what 
the hon. Member has stated— he did 
not mention the name, he was also 
very careful not to mention the 
U. P. S. C.— is, I think, a sad reflection 
on his own responsibility and a very 
bad reflection on the U. P. S. C. itself.

The other point that was very much 
criticised was about the All India Ra
dio affairs. I have been in this House 
for over a quarter of a century. I have 
seen the radio coming into existence;
I have seen how the All India Radio 
worked. If I were to describe in one 
word how it worked before Independ
ence, I would say that it was Borkar- 

ism hundred per cent. That sort of 
mis-management. favouritism, nepot
ism— all those adjectives which had 
been used here in yesterday’s debate, 
could properly have been used to 
describe that situation. I And. parti 
cularly in the last three years that 
efforts have been made to pul the 
administration on a sounder basis. 
Favouritism has gone down. I am not 
suggesting that it has been eliminated 
hundred per cent because I do not 
think anybody, least of all thp Gov
ernment of India, claims perfection.
It is claimed by Gods above and some 
of the communnists below. So far as 
the rest of us are concerned, we all 
do our best to reach perfection. In 
that we may succeed; we may not 
succeed to the satisfaction of all of us. 
The point is that in the matter o£ 
variety programmes, school program
me, this, that and the other, consider
able progress has been made. There 
are, after aill̂  four varieties or ways 
in which entertainment can be pro
vided: music, drama, radio, and film.
^  a)] these matters s substantial part

has to be played by the Information 
and Broadcasting Ministry and I am 
sure they are quite alive to it.

Some criticism was made about the 
news bulletin. An hon. Member said 
that it was not impartial. Shri Sadhan 
Gupta said that Members from the 
Opposition did not get more than a 
minute or so. There at least 1 am in 
these ranks. I have myself a com
plaint. The other day I made a speech 
on the External Affairs Demand and 
most of you will agree that I made a 
useful contribution. I learnt that my 
name was not even mentioned but I 
never took it amiss. I believe that 
publicity is the life blood of politician; 
it is also his death. It is much better 
to have a sort of balance— sometimes 
to be noticed and sometimes to be 
neglected— so that it keeps your moral 
being also in the right attitude. They 
accused the Government of being very 
partial towards the Ministers. I think 
what my sister, Shrimati Maniben 
Patel, said is perfectly right. Govern
ment’s policy has got to be explained 
and to that extent a reasonable space 
in the newspapers and a reasonable
time over the radio has to be given.....

Shri Sadhan Gapta (Calcutta South 
East): Opposition policies are to be 
blacked outi

Shri Gadgil: I think there was a
complaint about Hindi being neglect
ed. My grievance is that our regional 
languages are being neglected.

An Hon. Member: I agree.
Shri Gadgil: Hindi, I do not want to 

say, is being pampered because that 
expression will not be liked by many 
people. But what I find is that gra
dually and progressively, Hindi is 
coming into its own. A  compLoint was 
made about the nature of Hindi: that 
Hindi as accepted by the Constitution 
is different from the Hindi of Jabal
pur from which my esteemed friend,
Seth Govind Das comes.......

Seth Govind Das (Mandla— Jabal
pur South): No. In that way, Southern 
Marathi is also different from the 
Northern.

Shri Gadcil: Do not worry about 
Marathi. The nature, structure, phrase
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[Shri GadsU]
»-
and idiom of Hindi contemplated in 

or the Constitution are 
yet to be fixed. They are not stabilis
ed. It is difiBcult to say which particu
lar expression is correct today or 
which is incorrect. I gradually find 
the word is beinj? replaced
by SPTcrT ; the word is being
replaced by and so on and
so forth. Gradually, Hindi is being 
introduced and to say +hat Hindi is 
being neglected by the All India Radio 
is not correct. I also find so many 
publications ars looked after and 
encouraged and. I should say, helped 
by the All India Radio so far as Hindi 
publications are concerned. My griev
ance is that my own language. Ma
rathi, is being neglected. But this is 
not the forum where I ought to com
plain about that, because we stand on 
our own legs and we shall take it up 
with the Central Government and the 
Government of Bombay. The point I 
^as making is that Hindi is not neg
lected.

Something was said about Bal- 
krishna’s name not being included 
among those who participated. I do 
not think Balkrishna needs any publi
city hereafter. He is so much publi
cised, and to pick out an #>xample here 
or there is not doing any particular 
honour to the person whose name is 
referred to.

We all stand for certain causes, we 
all stand for certain policies. Whether 
the publicity through the All India 
Radio is enough, is adequate, is 
balanced or not in relation to the 
causes, in relation to the oolicies con
cerned is another question. I am 
therefore not making any point about 
this and that. These are minor points.

The point is that the A !1 "̂ ndia 
Radio is a powerful instrument not 
only of propaganda but of education 
and entertainment. Some monarch in 
Europe said “Give me the press and I 
will mould the nation.” I would just 
borrow that and say “ Give me the 
Radio and I shall produce the nation 
of tomorrow*’. Here is a powerful—I

ibould say the most powerful—-instru
ment in the hands of the Government, 
for the matter of propaganda, for th® 
matter of entertainment, for the 
matter of education. It will take 
some time imdoubtedly, because dur
ing the seven years great efforts havo 
been made; particularly, the speed 
and measure of effort made in the 
last three years are decidedly remark
able.

I think we ought to encourage antt 
not discourage just because a certaiii 
person has not been given encourage
ment or a certain artist has not been 
called. I can remember two years ago 
artists used to come and say “we are 
not given any programme, there is no 
examination, there is no testing”. The 
moment that came into existence, 
they all non-co-operated, because big 
people did not like to appear before 
the examination committee or the 
screening committee. I remember 
when this subject was raised in one 
of the Poona meetings, I said “Look 
here, even if the Railway Minister 
wants to go on the platform he musl 
buy a ticket: that does not offend 
against his dignity if he purchases a  
ticket. Similarly, if you are a very 
high talented musician, if you are 
asked in a formal and dignified ma»- 
ner to appear before the testing 
committee there is no harm. Other
wise, how is anyone to know 
whether a particular person is super* 
ior or to be classed as A, B or C, 
whatever the classification?” I there
fore submit that all this criticism is 
thoroughly irrelevant.

Then the last point was about film 
censorship. I submit in this 1 have a 
great grievance that the censorship 
is not effective, people have said here 
that there is so much censorship. I 
find from the figures given that out of 
2,707 films submitted to the Board of 
Film Censors, only eight bave been 
rejected. And so far as Indian films 
are concerned, out of 683 U and 8 A  
films, only one film was rejected. 
Those who visit the cinema theatre 
know to their regret what sort of 
songs are sung.
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Shrimati Sushama Sen (Bhagaipur 
South): To their cost.

Shrl Gadeil: Little girls of eight or 
nine singing ^  is not a
desirable thing. It is being broadcast. 
Yesterday Shrimati Shivraivati Nehru 
said about certain songs in Awara. 
Here is a great instrument, and that 
instrument is worked in a deliberate 
manner. If you want to make a speech 
you just utter a word, because on the 
spur of .the moment you may say 
something. On the stage you might say 
something without premeditation. But 
so far as films are concerned, every
thing is done designedly, deliberately; 
the angles of the mouth and the cur
ves of the ear and of the eyes are so 
deliberately chosen that if it is not to 
the liking of the producer it is done 
again and again and repeated till it is 
‘okayed’. Therefore it cannot be predi
cated that it was unintentionally done. 
It is done with deliberation and with 
a deliberate policy.

And since this business has become 
a great industry— second, as somebody 
has said, in the matter of capital for
mation— I think all those considera
tions which apply so far as the free
dom of press or freedom of 
expression is concerned, are ir
relevant here. This is altogether 
on a different level. Therefore the 
Government ought to be stricter. And 
what these producers do is not so 
much for entertainment in a rational 
way or for building up of the morale 
of society, but they are more or less 
guided by one, and only one, conside
ration, namely the box office conside
ration. In this connection I might 
invite the attention of the House to a 
remark made by Justice Rajamannar, 
namely “It must not be overlooked 
that the film industiy today has 
become one of the major industries in 
this country, and consequently the 
box office aspect is likely to over
shadow its artistic aspect” . In fact 
it has overshadowed it.

I therefore submit that the direc
tions issued by the Government are

entirely on the lines of the American 
Code, but in America and in U.K. it 
is self-imposed. In America many 
producers have stood out, and there
fore there is no implementation of 
that Code. So far as U .K  is concern
ed, in the constitution of the Board, 
Government co-operation is sought. 
And in this country it is not the law 
that is enforced; it is the cultural 
sense that is enforced. Because, most 
of the members of the Film Board are 
non-officials representing scholarship, 
representing reUgion, representing 
culture in this country. I there
fore submit that the censorship 
that is practised here in India is more 
liberal than the circumstances jiistity. 
We are just becoming a modeni na
tion, and those habits, mental habits, 
and discipline which are necessary to 
give a stability to our conduct, to 
give a sort of balance to our commu
nal life are not still developed. In 
these circumstances it is the great 
duty, I shall say it is an obligation on 
the part of the Government, that only 
sucA stuff, only such pictures ought to 
be released for the public which are 
exactly in keeping with our traditions. 
And even if we want to change our 
traditions, that must be done in a 
gradual manner. And so far as this 
film censorship business is concerned, 
there is some sort of lobylng every
where. The newspai)ers won’t utter a 
word because they get advertisements. 
Part of their revenue— t̂he exact pro
portion is given in the Press Commis
sion’s Report— comes from the cinema 
houses, and the potential danger is 
very great. I am told there are three 
thousand cinema houses, apart from 
tte  travelling cinemas. My calcuatlon 
is that twenty-five per cent of the 
audult population is affected by the 
cinema. Can Grovemment which is 
anxious to build a socialist society, 
which is anxious to build a society of 
the type visualised in the Preamble of 
our Constitution and visualised also in 
those provisions which deal with the 
Directive Principles, can it afford to 
let go and not k e ^  a tight control 
W T  this? In all humiUty, not only io 
ttio Interests of those oi the present 
generation but in the interests of the
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[Sliri GadgU] 
future generation I do beseech, now 
that you have a clear picture of the 
society to be tomorrow or day after 
tomorrow, in keeping with that ideal 
you must exercise the censorship in 
such a way that nothing will be 
allowed to be put on the screen as 
will affect the morals, a? will create 
all sorts of imbalanced tendencies 
about sex and crime and so on. This 
is a great responsibility and I do 
hope the Government will consider 
my definite proposal

I have nothing further to say ex
cept that the performance of this 
Ministry is not meagre. And in regard 
to those who have criticisei? it I 
would like to say that there has been 
much less criticism of policy and 
more criticism of personalities con
cerned. This is not the forum for that.

Shri M. S. Giimpadasawam^ (My- 
.sore): Since the hon. Member has 
replied to most of the criticisms made 
on this side, the hon. Minister may 
be allottfcd less time and more time 
may be given to other Members.

Mr Ctaaiiman: 1 do v.ot knew
whether the hoiL Member was here 
when the Speaker said that the hon. 
Minister wanted 50 minutes and that 
he would not curtail the time I am 
not disposed to curtaU the time now.

Shri M. S. Gampadaswamy: He has
replied to most of the points

Mr. Chairman: I do not see how
any hon. Member can control the 
comments of another hon. Member.

ghft ^ I snw ^

^  ^  <  I ^

if  ^  ^  ^  
^  ̂HI 1̂  I 

^  'd H ^

?  I 4** ^  ^  ^  I W

w w  ^  in r an^

^  I

^  ^  e lk  ^  ^

^  ^  f  \ ^  ^

^  ^  f  ^  ^  f  
fT, p̂F3ET m ^

?  I

Tpigrr ^  n

^  ^  ^  ^  ^  ^  ^  

^  ^  ^  ^  q?
^ I erf ^  Tli

f ^  ^  ^  ^  f  I

^  ^  ^  ^  ^  

5ff ^  3in>
r̂Ŵ r ^  ^

^  f ,
^  ^  f  ^  

n̂?rr ^ ^  ^  ^  ^
^  f  H  ^  ^  ^  

ajTRpft ^  ^  4 , T? s W

I** Jp ^

3fT^ in> ^  \ ^

^  W  rHT ^  ^ ?Ŵ ,
r r  S W  ^  ^  I

^  i f  5lS
^  h r w #  ^  f ,

^  T̂cRTT ihiT ^ art*?

^ I ^  5̂̂  i f  ^  5lfiT
^  ^  1 fTW  j f

^  ^  ^  cfhr ^  f , faPT

^  f ^  ? !W ^  I* fsp ^  ^

^3TT, ^  w  3n?f ^  1
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^  «rr^ ^  wi" I

^  F ^ N "  I Nd H  ^  ^  ^  ^
71 <r̂ IT̂  ti *1*0̂ 1 «ft

I c^?Vh y «^W ^  ^  3PT

^  ^ra?n  ̂ I ^  ^  7̂  *P ^

3nr^ ŵ it4  xi-^r-i T̂̂ r

q;fiT^ ^tMct ^^hkh 4  tiR- clW

^  imc ^  3 T R -  ^  f  I
grr ^  3nr q n r*^  ^  ^rr^, ^

^  ^  ^  I ? ^ 0  ^  T '^ H ’ ^  ^  f o v i R r

^  ^ f e "  ^  ^  ^  y i k f t c f i
f s R T  j p #  wŵ

^  fsr^ iNnn ^ w  f^yrcnm i

q^ E IT  ^  f  ^  f ^ R ^
^  ??RT ^ ^  f i r  i f  51 ^  ^
^ T̂FT ^  Trtorr t̂3^  i ^  ^  ^

^  ww^ f ,  3TT3r T̂Fsr̂  ^  WT^
^  ^  f " ,  ^  ^  ^  ^ > W  f  ^

>d * f  ^  *!,<♦> < 1 1 ^  ^  ^  > 3 7 T ^  ^  3 r ^ N r

^*1 ^ <̂ 'a|< '3||'J ^  T'ald'il >dH ^  ci?^  

S  ^  ^  « n ^  ^  ^ H i  ^ 3 ^  * ^ )? ^  ^
^ i l H T  * 1 ^  ^  I ^ V l  rrf^ ^ * I ^ U
*n wf *=?> ?«» ^ ^  n̂7T3" ^

T̂?rr ^ I 9TP3r \i'ti ^

^  ^  >d t l  ^  ^  ^ f l 4 l
T? ?«iir ^  T̂3i r

^  S T R IT
^  > 1 ^  ?  I ^  ^  ^
i W  ^  I T p  ^  ; j T T  ^  ^  ^  ^

^  ^  r r  ^  ^  ^  ^  ^
^  ^  ^  f  ^  ^  ^  
^  ^  ântTTir j f  ^  ^  g rh w  
^ \

r r  ^  ^  ^  « n ^  i p  ? W r  ^

5T T ^ ^  ^  w  c ;  I ^
^  f '^ s r a ' M « * N  ^ l" ^ r r a "  i W * i  

T ^  ^  ^  ^ * ^ l ® i 'a * * i « ! >  ^  ^  5 f t
^  5TR^ c; H  i W f t  M  ^  w^ ? r ^

^  3n^ ef ^HT 1̂  ^  5f|ff

f, e f l V r  w  ̂ ^  iw^ f  ^  ^
?} TOT -qî  J ^  ^  =T ,̂ 5+llfl 

7 1 ^  ^ ^  f i "  7 ^  ^  I ^ t f s i R T  
5 T | ?  f T  7 ^  ^ ^ F T T p W T T ^  c f i ^ R "  < 3 R T 7  
^ t f W  7 ^  #  T ^ f f T  ^ ^
^  ^  n̂rH5 iT^ 3TT̂  î'6H ^

f^pft 4di«ft ^ I ^  5Erfwnf ^  fTT

^  7 ^  ^ h s r  f  I ^  S T T T
T̂ sRTTjr  ̂ ^  I

T p  3 T ^  t, ^  ^  ^
f  ^  ^  q f t f  7 ^  ^  ?
^  ^  ^ «/<â  ^  Îcî H fhlT ^

? 5 F #
w ? n r  f, H ^  4

M l ^  7 " 2 F R ‘  f h f t ^  ^  ? ^ >  w
^ f '^ T R  9>  ^ f q T 7  « t » ^ - i  T ?  3 R T 7
^  ^  ̂  ^  ^  ^  ^ i h f t  f  a r f t  ^  f * r ?
^ T W  7 T ^  ^ ? ^ " H  3 T T n  f q r F T  ^

^  \J *1 ^  •TFT ^ f̂ SIPT *T  ̂ q|q>7 
7 T ^  I Ŵ  ^  ^  « r « t w j i > d

<yTi< ^  f ^ r o *  ^  q > < H I
^ t T f T T  I ^  ^
W ^  f t  ^  H ^ ^ r ^ T c h H  ^  I ^

^ W r )  ?  I

♦̂il< if* >al̂ /l<?>»t ?4>H-« 3TI^
I * ,  4 * "  j f t  f W  ^ T T O ^  ^  3 { f ?

^  ^  O T V ? y H  ^ ^
creiV^rf w ^  ^  ^  emVNsT ̂  ^
^ t t ^  f,  ' S m V N n r  ^  f  ^
7 » r  ^ T T ^  ?  I
vrelVqf ?TO ^  q? 3TT̂  f  ^  
3npf gn rf ^  ^  f

^ n r ^  m r ^ T ^  ^  ^  ^ T t t

^ w  ^ fm r^  ^  I ^  IVviTf f^f
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^  I ^  ^

Tm) ^  R) ^  ^
3?î  ^ ^  ?cp ^

f i W  iTi^RT ^  f  ^  ^
’ TWIT f  ^  f  3rh ^

^  1 eHV^ ^ ^

^  ^ ^  ^  r̂ra*
t'?55T50r qPET ^  f  \ ^  ^  ^  

^  3TT^  ̂ ?̂TT «n̂  ^ ^̂ »fl

>̂fT̂  ^  ^  ^  ^i)"<w ^

^  I ^  ihiT ^ ^

rftqfer ^  j f  « W  =T  ̂ n̂=TT

3{Rr ^  M r o i
^  ĥfr̂ TT # I OTi ^  ^nrrjr 3ift 

^rwr^ ^  'fHT'̂ fr 3R i  ^  w tfN r

irvZRiT ^  HHT 'cjî cJ ^  ^  ^

3TTT ^

30^ ^  ^  ^  ih f f

^•f ^  ^ 1̂ ^  P̂T f̂ 9̂TR ̂  T  \3 *T
^  liT  ^  ^ m f ^  f r̂ai? f-, ^

tT̂  ^  f ,  ^

^  T̂ T ^  n̂ri ^ îV" t^,
^  ^  ^  ^  ^  I 3nft w a l k  ww^

^  ^  ’ft ^  ^  iW
^  ^  tr^ f^^RT r̂fVeT
VT ^ 3PT? ^  7l|' tif l|̂ r

t^*^l 7l|, ^  ^  ^  HW
f  I ^  ^  ^  ^nr ^  ?TH^ ^  trfarr 

f r r o  ^tMpT ^  »P7T ^ I

»P ^  ^ r i t
^  5TPt I «j??q)̂  ’T5J9* ^  f<$5^

^  fhfT ^  V*TcIT,
iTTT̂  p̂ŷ Rfi, f T  ?fisr ^Rnf 

TT^ ^  ^TRfg- ^  f  1 ^
4^ 3frT^?r§?FrQ^?s^^ jm ^

^ I ^  ^  it t

53i f f  ^  m f w  ^  ^ c r; W ^ i' ^  

^rt5t sit̂ it #, ’ft ^rrWf

f ,
T̂TRTT ^ f  3rft ^

^  ^  3tpf ^  I

5T^ ^  tlA> Ji I ^  *pf ^  ^

t ,
^  ¥ ^  ^  ^RRT ikiT ^

3IT?^ ^  ^pfif ^  ^  <3|qV}̂ TT

^  ^  llF ft ^  ^ ^
^  ^  f  ^  r»TT̂  *f

^ w  f  f  I «RfT ^  ir^

^  3ppn^ ^  ^  «S 
f  ^  ^Nn srf:̂  ^ ^3TT*?5T

^  ^  f  3ift ^  «ft ^ni^ra' f , 
w n ^  ^  ^  ^  ^^nrr ^mVhr

^ ihr ^ ^  y^ET  ̂ ^

cpf r ^  ^  '3n ^  ^  ^7T ’ft

^rr^ ^  \ ^
^  sFprr^ ^

\iH<hl «T?r *ft ^2TT5r *T  ̂ 1̂̂ 1 f̂ FET

^ IFn̂  >dH<̂l ..........
Mr. Chainnaii: May I just bring to 

the notice of the hon. lady 
Member speaki*ng that Mr. Agarwal 
is not here in the House. 
He has no occasion to defend 
himself and any such aspersion 
against him will not be justified or 
proper.

T*ff shfiK t *rTT^r m ^ , ^
3TW A Tp 3TFT^

W k  frcn ^  t; ^  ^  ift
3if? ?T ^  fiŷ FTsrcT

?<ScnM» ^ H i yiBlfi ^  ^
7̂  «ft ^  W  ^  ’tfrp srft ^  i k  ^ 

Ĵtror ^  sft I

OT ^  f t r f r o i  ^1^4 ^

y <1*1 + î«ft ^ f r̂w ^

^ R̂TTW 1̂  ^  ^

f̂hr ^  ^ h  ^  1̂  ^  3IRTT
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^  ^  -qî  ^

aiW  tV^rr T̂TT I ^  -qie J) c

4-«q;?̂ t̂> JTMî FT ^  ^  =grffTf 

w>̂ d 3fr?> %ns ^  ^  

f  ihrr ^nf|T31 ^  ^  ^npfi

^ T  ̂ îm' ^  îrT ^  ^

f  irriW  =T# qKT f ,
^  ^3RT î '̂irTTr « T T ^  I t f j ^  ^ g rfw

^  <«lci'*» ^ T̂t4  ^  ^ «î ti 

^5^ ^  f  w ? r  ^  ^ ^  irf^nr 

^  ^  f  I C  ^
? ? ^ r r i r  a r i ^  ^  a n w  i l W  ^ i W  ^  
5 n iT T 3  ^  i n N ^ r  a n r  ^  T r h i p T f  ^  

^  I a i f ?  ^ 3 ^  ^  I
a n r  ^  » i f ^  ^

^  I ^ '3l*<l»i ^  1̂ P̂̂ TT??nr

WT  ̂ « ? T  a i f ?  ^  ^ ^  ^
^ R T  R i f e R f i  ^  ? < 3 c i w  ^  ^  I a r r
^  W  ̂ qrlWhr ^frr  ̂ f  w^ 

^  ^frr^ ^  \
f^r W W V  ^  ^  ^  ^HRT ^Tf^ f

1̂  I ^  f^T »̂>3i,q̂ i'i<ji r^>kf 7li li*' ^  
-BTĉ  ^  H ftpvW iJ d<

^  ^  ^  ^  W^ «TR-

I *P ^  ^  f ^
<F3̂  tTFTT f t t u t  tr-' ^

T̂HT ^  ? ir  ^  ^

wifr*5 n̂PcR ̂  mfOT ^  ^  t̂ht

I '̂ iw T̂cT̂ r ^  ^
^  T I P ? '  ^  v i i H < ^  ^  a r P ?  y * n i r ^  ^

a r f t  3TTRT ^  r ^  ^  ^  ^  ^
'TrTT ^ t W  ̂ ^  yTVnft ^

^  ^  ctW  ^  f w p f  I
rsR" ^ ^  ^  ?5F) ^nrAnr
^ :if wf ^ 3TTO ^  f f

3rf? r ^ V j T  3TTO ^n iT5 m h r v  ( j f  I
^  ? 7̂T 3TF5 f^vJ-is^H ^

aiTO ^  «T  ̂ Ĵ4*4>"d >3»l^

fcT? ^ fn i ira* If I

yVjr^/iT ?«?5̂  ?̂TP ^iW  ^
âiĤ I ”C|I^  ̂ ^  ^  ^ 3FT?

3TTT 4  f  ?ff 3rx^ f
^  ^TfT  ̂ Tf ^  ^  ^ ^

gr?r^ ^  ^  ^
f f  arft i f  i 5̂*}^

^ ^  ^  i <3 ^Hl T̂?tW «lld I

^ ?efT2 ^  ^
^ iFrfraR- ^

ihn  ^  ^  f  I ^  #rr

TtRT ^  f  f^RRT ^RT,

ajf̂  ^ r̂ n̂  'T̂ srVi ^krr ^  i  ̂*i

^  ^  vj>*”qi ohrr I ^
Ĵ'3l*1i ^   ̂  ̂ M'̂ U "̂11 ^ I

Tpi 'Sal'll T «b̂  ^  ^IRT ^  «*>5ll ^ 
?5fj anq- ^  3T»ft f  I ^
fTjT  ̂ tf^ ?rhRT 3Tm^

W ^  ^ ^ T H T  f  I 3 T F T ^  ^  ^  ^ngr ^  

^  ^niFT a r ^  ^  3ift

V s  I ' t i  I m * i  h I ^ i T  ^  3 1 * ^  < 3T ftJ  I

Dr. Keskar: I have been listening to 
the debate that we have been having 
the day before yesterday and also 
today, and I might say that varied 
expressions of opinion have been 
given by hon. Members regarding the 
working of this Ministry, I am grate
ful for the appreciation that has been 
shown by some of my friends. I have 
very carefully noted the criticism, 
vehement or otherwise, that has been 
voiced by a number of Opposition 
Members.

Before I take up the question of 
replying to the criticism, I find, on 
analysing the criticism that has been 
levelled against the various sections 
of this Ministry, that one most im
portant catalogue or section is about 
a long number of grievances of indi
vidual officers. Side by side with that 
there has been an attack on a number 
of officers, presumably to justify 
others who might have taken their 
place in other conditions, I submit
that this is not a very desirable
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practice. It is not possible to turn 
Parliament into a forum for further
ing the causes, the promotions, the 
transfers and such other amenities 
^f individual officers. I do not say 
that there is anything inherently 
wrong in it, but then, the implications 
of it will be that Members of Parlia
ment will automatically and against 
their will, become the targets and in 
some cases the agents, of all sorts of 
representations, and personal pres
sure and other things will be 
brought to bear on them that they 
should take up the cause of thia or 
that person. Further, it is bound 
to happen that those who are able to 
get the ear of a Member of Parlia
ment might probably get seme pro
motion or make some progress while 
others who are not so fortunate will 
be left out and will be crying in the 
wilderness. Now. I think it is not a 
desirable practice for efficient admin
istration and discipline to allow this 
sort of thing to go on indefinitely. 
The charges that have beea levelled 
against certain officers and also the 
grievances, or supposed grievances, of 
some are such things that if I begin 
go into them and fiive the details, it 
will take more than an hour or twc 
to place aU the documents before the 
House. But, as I said, I consider it 
wrong in principle that I or any 
other Member in the Opposition side 
should carry on a debate about the 
merits or demerits of an officer, or 
whether he should have been promot
ed or not, and I therefore regret that 
I cannot allow thi« practice to conti
nue.

Nevertheless. I would not like to go 
further before referring to one or 
two matters which came up here. One 
is, a reference was made regarding 
the selection of a certain officer in 
which there is an indirect aspersion 
on the Union Public Service Commis
sion. The officer was selected as a 
News Editor on the 22nd November 
and 24th and 25th November in a 
written test and interview by the 
0 nion Public Service '^nnmission and 
certain things were said which put in

doubt the fairness and impartiality 
of the Commission in doing that. 1 
think this is a very undesirable thing, 
and it is very unfair to cast aspei> 
sions on the Union Public Service
Commission. 1 am forwarding and I 
am drawing the attention of the
Union Public Service Commission to 
this matter, and I am sure they will 
themselves .take up this question 
either with Parliament or with Gov
ernment, and whatever happens, I 
will put it before the House. I might
also say regarding this matter that no
officer’s cause benefits by this sort of 
pleading or by the abuse of other 
officers here simply because that 
particular officer was not chosen and 
this man who chosen in his place. 
There are regular channels for these 
officers who want to have their griev
ances redressed, and if once we aUow 
that Parliament shall be the place for 
deciding the questions of the merits 
or demerits or the promotions or 
transfers of individual officers, then 
there can be no end to it. And thin 
is not a practice which I would like 
to encourage here. I therefore cannot 
allow this question to be debated 
here, as it is possible that in my say
ing also, certain reflections might 
have to be cast on other persons con
cerned, which I do not think—because 
it is again a vicious circle— is a right 
practice for Parliament to follow.

You yourself, Sir, were good 
enough to mention this matter day 
before yesterday and even today. 
But in regard to this question, day 
before yesterday, two of the impor
tant Members of the Ow>osition rais* 
ed a point which, though it might 
have passed unnoticed by some, is of 
sufficient importance, and I hope the 
House will bear with me for a while 
if I mention it at some length.

The Member from Vijayawada a 
number of times, and the Member 
who is now sitting opposite also, 
mentioned that the Government's 
actions, send the Ministry’s actions 
interfere with the work of the offi
cers of the All India Radio? I was 
amazed to hear this repeated many



4177 Demands for Grants 4 APRIL 1955 for 1955-56 4178

times. I was thinking probably refer
ence was being made to some great 
war lords of China or a dictator in 
Europe or America, whose pleasure has 
been disturbed by the orders of this 
Ministry. Who are these people whose 
work is being interfered with? Gov
ernment’s orders regarding the work 
of officers is that officers carry out 
their duties according to the direc
tives and orders issued by Govern
ment from time to time.

Now, why is this question of inter
ference being raised like this? First 
of all, it is this Ministry which is 
responsible for the working of the All 
India Radio; it is neither the Director 
General nor the Deputy Director 
General nor all the small officers who 
are there. This Ministry is responsi
ble to Parliament and it is this 
Ministry which has to answer ques
tions for that purpose. Whether it is 
the All India Radio or any other de
partment of Government, it is the 
duty of all officers from secretary 
downwards to the chaprasi that they 
will carry out the policy and direc
tives which are issued by Government 
from time to time. Those who feel 
that they are so great and they are 
so high that their work is interfered 
with have no place in the All India 
Radio or any department of Govern
ment. Let there be no misunderstand
ing about it. Let it be very clear that 
these kinds of airs, and these kinds 
of presumptions that there are people 
so high in Government, whatever 
their low pay might be. that they can
not be interfered with and that they 
must be left to cariy on and do what 
they like, are not things which any 
Government can accept. And I might 
convey to those who have probably 
askod this thing to be put before 
Parliament that this kind of presimip- 
tion is not only wrong, but it is 
something which is against the disci
pline not only of this Government but 
of any Government. And it is not a 
question of All India Radio only: it is 
a question of any Government depart- 
’Jient. If we take up that matter 
further I might say that even this 
Ministry is not completely master cf

itself in dictating or carrying out 
policies. The Ministry is subject to 
the overall control and guidance of 
Government and Parliament, and it 
has to carry out what Government as 
a whole and Parliament direct it to 
do from time to time.

Therefore, the utter presumption of 
some people who pretend that they 
are some people who cannot be inter
fered with and that their initiative 
wiU be taken away really amazes me. 
I might tell them that if in the All 
India Radio which is a department of 
Government anybody has to work, 
there will be interference, there 
will be more and more interfer
ence and still more interference. If 
thev dc not like it, well, the All India 
Radio is not the place for them, nor 
is any department of Government a 
place for them. They can certainly go 
into what is known as the private 
sector; I hope in the private sector 
they will be able to get ihat liberty 
which they want, though I am rather 
doubtful of it. Of course, they can be 
free lancers also. That is for them to 
choose. This is a very important point 
because last year also some reference 
was made to this: and when this year 
also I found again, three or four 
times, some reference being made to 
this that X  or Y  is being interfered 
with, I felt it was time that the posi
tion was made clear.

During the course of the discussion 
again, regarding this matter, it was 
stated that there is the Director 
General, the great mandarin, who was 
sitting and whose work was being 
in t^ ered  with. Who is he? He is an 
officer of Grovemment appointed by 
Government to carry out certain 
work according to Government policy, 
like any other Director General or 
higher officer of Government. No such 
Director General, or nobody, can pre
tend that he has got an authority 
which cannot be interfered with by 
Government. I therefore want it to be 
made very clear to those people who 
have such ideas in their heads that 
this kind of thing cannot be allowed 
to continue.
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But there is something behind this. 

I would like, if you bear with me for' 
a few minutes, to tell the House the 
background of this whole question. As 
you know, the AU India Radio was 
started about a quarter of a century 
back as a department, a small depart
ment la the beginning; It was under 
an Executive CoimcUlor, or in the 
beginning only a secretary to Govern
ment, and it was given to a person—I 
do not know what the original name 
was, later on that name was changed 
to Director General.

As you know, at that time there was 
no parliamentary government in this 
coimtry. There was a foreign Govern
ment. There was a Governor-General 
ruling India. And I think the secreta
ries or the Executive Councillors were 
executive Heads, and naturally the 
Director Greneral then was the execu
tive head of a particular depart
ment working imder the Execu
tive Councillor or the Secretary to 
that particular department. During 
those days, it was a very s-.-iall thing. 
Probably it was in the crurse «̂ f ce- 
velopment, and nothing rr: uch happen
ed.

Then suddenly came the war, and 
during the course of the war, thjj 
department expanded considerably. In 
the course of expansion, a lot of work 
had to be done during the war, and 
a great amount of authority had io  be 
vested on the man on the 
spot, because work had to be 
quickly done and implemented. So 
that is how grew up the present 
All India Radio into a sufficiently big 
organisation. Immediately afterwards, 
you find there was Independence, and 
there was the Partition. As you know 
very well, during the Partition, come 
of the staff went away to Pakistan; 
and some staff remained here.

After Independence, we had a spirit 
of expansion of the All India Radio, 
because many of the important sta
tions went On the other side, and new 
staff had to be recruited, and an ex
pansion had to take place very quick
ly. To state very briefly, what 
happened was that the Director Gene

ral and the officers associated witli  ̂
him had to do all that work quickly, 
and to give results as quickly as 
possible.

During this transition period, ana 
as 1 said during the old period, it 
necessarily happened that the Direc
tor General had a practically free 
hand. Now that could not continue 
after a regular democratic Govern
ment was set up, after there was m 
Ministry, and after there was a Par
liament which looked into and 
controlled everything. Naturally it 
happened that the habit of having 
things uncontrolled is not so easy to 
control, and it begets resistance, and 
a number of things happened in that 
era.

The most important era to which 
Shri Gadgil referred— and it is true 
in the All India Radio’s life— îs the 
Bokhari era. During those days the 
Director General and those associated 
wijh him had practically a free hand. 
You therefore find that during the 
transitional period of three or four 
years after Partition and after Inde
pendence, nobody had any time to go 
into the details of these things, and 
therefore, necessarily things had to 
be left to the man on the spot. Then 
things began to stabilise; the Consti
tution was passed, and Parliament 
came into being; and naturally rules 
and regulations for the control and 
checking of everj^thing began to come 
up.
1 P.M.

Therefore, some people did not like 
it—^naturally, they would not like it. 
This is not the case with All India 
Radio alone. It is also the case with 
one or two other departments of ttie 
Government, like the railways, where 
formerly things were being run 
in a very different way. That is at 
the bottom of this cry of non-inter
ference,— the doctrine of non-inter
ference* The doctrine of non-interfer
ence has no basis in a Government 
where there is a Parliament, where 
there is a Ministry, where that 
Parliament controls the Ministry and 
the Ministry controls the various de
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partments and sections. Therefore, 
hon. Members will realise about aH 

this gnashing of teeth and all tiiis 
fury that certain people’s rights have 

. been taken away. These are amaring 
fundamei%tal rights. The Government 
appoint a man, give him a high salary; 
he says ‘No interference from Gtov- 
emment; I must be left free to do 
what I like.’ Under the rules and regu
lations of government service— and 
Government know the rules and 
regulations of Parliament which con
trols the Government— it is not 
possible to allow, even if you want it, 
a kind of imchecked or non-interfer
ence policy. It is necessaiy, it is 
essential, and more especially froi^ 
the financial point of view, that such 
things are controlled, and they are 
controlled for the benefit of so
ciety, for the benefit of the 
country, and a check-up takes 
place from time to time. I would, 
therefore, say most respectfully that 
those who claim non-interference cer
tainly will have to seek some other 
place. Even the highest officer of 
Government cannot claim that posi
tion. Therefore, I hope that those who 
are concerned will understand that if 
they feel that the discipline and the 
regulations of government service are 
too much for them, of course, they are 
always free to go.

I will take up now the other points 
and the criticisms raised here. There 
has been a number of questions re
garding recruitment by the Ministry. 
Questions have been raised regarding 
programme assistants, regarding the 
News Services, regai*ding the engin- 
^ririg staff, the question of quasi
permanency and confirmation. It is 
not possible to reply to all of them 
separately, but I might say that after 
this transitional jperiod was passed in 
1950-51, we have taken up this ques
tion with the Union Public Service 
Commission for reorganisation of the 
whole permanent staff of All India 
Hadio. This has been going on for two 
0̂ three years now. Unfortimately, my 

friends like to quote the Union Public 
Service Commission when it suits 
them or when it is in their favour, but 
■'̂ hen it is a question of the Union

Public Service Conmiission taking a 
decision ^ ic h  does not suit them 
they are not ready to acknowledge it 
or they brush it aside. Unfortunat^y, 
during the transition period, and pro
bably in the days of the old DG when 
things could be done probably as they 
liked for some time and it was a new 
department coming up, a number af 
people were recruited in various ways; 
some were recruited ad hoc some 
were recruited by small committees, 
some by big committees, then 
some ware promoted from differ
ent places without asking the Union 
Public Service Commission. It was 
natural, therefore, that the Public 
Service Commission asked this Minis

. try that they must be allowed to sift 
thoroughly ail the cases before they 
gave a decision. They have been 
carrying on this work and they have 
practically completed it. Last year, a 
big hue and cry was raised regarding 
certain programme assistants. S iri 
Sadhan Gupta repeated the same 
thing this time. I am not going to 
repeat what I said last year. I remem
ber I gave 25 minutes of my time to 
the whoJe case with facts and figures 
and the decision of the Public Service 
Commii!sinn. I am told that I have 
falsely represented that the Public 
Service Commission said so. I main
tain that it is untrue, but what I am 
going to do now is this. I have noted 
all the things where it was said that 
we have not done it in consultation 
with the Public Service Commission, 
and I am going to refer all these cases 
to the Public Service Commission, and 
I will place their reply op the Table 
of the House. But I might say one or 
two things more regarding tiiis ques
tion of technical assistants, engineer
ing staff and others. The question of 
confirmation or quasi-permanency has 
been raised. It is a question which 
rightly engages the attention of this 
Ministry. But probably Members are 
not aware that regarding this matter, 
this Ministry is in the same difficult 
position as other Ministries of the 
Government of India. In 1949, in 
order to protect the interests of 
refugees from West Pakistan, an 
order was issued that no confirmatlofn
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shall take place until further orders, 
until all the refugee servants came, 
and their claims had been verified. 
Then only this question could be 
taken up. Now, this was a general 
order of Government. It was issued to 
this Ministry, as to other Ministries. 
We have not been able to take up 
this question because of tJiis order; 
we have not been able to take it up 
before, because unless the regularisa- 
tion of the staff had taken place, it 
was not possible for us to put up the 
case for confirmation or for quasi
permanency. Now that most of the 
work of regularisation has taken 
place, I am very happy to inform the 
House that this question of quasi
permanency, confirmation and other 
things has been taken up urgently 
with the Home Ministry and the 
Union Public Service Commission, 
and I hope that regarding this matter 
very soon we will be able to come to 
a decision. But it is no use coming 
and shouting at the All India Radio 
for this because if the hon. Member 
takes the trouble, he will find out 
that all the other Ministries are in the 
same position. Then why single out 
All India Radio and abuse it for this 
particular thing?

Shrl U. IVL Tirvedi (Chittor): Be
cause you are a soft man.

Dr, Keskar: Probably that is possible. 
I say the same position applies with 
regard to other Ministries also. But 
it is to the credit of this Ministry that 
it has taken up the case of its staff 
and is fighting that the confirmation 
and other questions should be taken 
up without delay. Therefore, the posi
tion is quite contrary to what my 
friends here have tried to paint it to 
be. I can say, briefly, that the main 
work, regularisation of staff, whicli, as 
I said, was very complicated, has been 
done. This was necessary in the 
interest of the staff, because unless 
this was done, the question of perma
nency or quasi-permanency could not 
have been decided. Now that it is over, 
I am sure that the future stability 
and prospects of the staff will be 
settled satisfactorily and on this

ground at least, there will be no 
trouble and no cause for complaint.

As regards the question about the 
engineering staff and others, as I said, 
I have noted aU the points in which 
it was said that the UPSC had not 
been consulted, and I am sending it to 
the UPSC. The answer will be placed 
on the Table of the House.

Now I come to complaints regarding 
the policy or various policies of A ll 
India Radio. The first thing to which 
I come is music. Regarding music* 
there have been complaints. First of 
aU, last year we had complaints that 
there is too much classical music. 
Now, it is entirely untrue, I had said 
last year, and I repeat it, that if you 
looked at the percentage of music or 
different types of music on All India 
Radio, you would find that the per
centages have been practically 
the same. A  difference of twa 
or three per cent does not make much. 
Since the last eight to ten years, 
there is little difference. But then 
what has happened is that we have 
tried to raise the quality and stand
ard of what was known as classical 
music, because that is the basic music 
in the country, because that is the 
music from which will spring all other 
types of music. The emphasis given 
for the improvement of that has pro
bably led some friends to think as if 
we are in favour of classical music 
and we are not doing anything for 
other t j ^ s  of music. I might say that 
we are trying as much for folk music» 
which is probably one of the most 
important forms of the cultural ex
pression of our people, and A ll India 
Radio has probably the greatest 
collection of folk music records that 
exist anywhere in the country; it is 
growing every day and it is being sys- 
tematised and we are trying to see that 
some of our folk art, folk music 
especially, which was dying should be 
revived and expanded. The same thing 
might apply to other forms of popular 
music.

Now, in this connection, I would 
like to say— b̂efore I come to the other 
question— that the same complaint
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was repeated, which was made last 
year, that we are partial to a certain 
school of music. I would very respect
fully request my friends to delve a 
little into music and see what it Is, 
and then make such an allegation. The 
shoe is on the otiier leg. What was 
happening was that before I took 
over, from the Bokhari regime on
wards a certain coterie of musicians 
had got control of All India Radio. 
Even before I took charge, I have been 
a student of music all my life and I 
knew most of the musicians.....

An Hon. Member: What type of
musicians?

Dr. Keskar; Any type that pleases 
you.

I might say that I have known 
musicians and I have had talks with 
them many times. When I took charge 
of this Ministry for the first time, the 
musicians said that 80 per cent of the 
musicians had no entry into the AU 
India Radio and certain people alone 
were allowed to go there. The Radio 
people said that they had to look to 
good music and they were bad and 
they did not want them. When we 
examined this question, we tried to 
see that the largest number of musi
cians come to the Radio. Because, now 
that there is no royal or other type of 
patronage for music and aU patronage 
has devolved on Government, it is 
necessary that we should give patron- 
^ e  to the largest number of people. 
Therefore, if my friend really analyses 
this, he will find that 95 oer cent or 
more than 95 per cent of the people 
who say they are musicians are on the 
rolls of the All India Radio.

Now, Mr. Gupta made a reference 
to four or five musicians. I remember 
a question was put in this House last 
year and in r ^ ly  to that question I 
gave in detail the reasons why these 
Jour or five musicians did not come. 
They wanted higher fees than were 
offered to the top class musiciar.^. Tt

not possible for us because the 
other musicians will go away saying 

Why are you treating them in a 
better way?” This kind of fees and 
other allied troubles will always take 
place and it is not possible to satisfy

everyone And for that matter,
do you think that it is physi
cally possible that every musi
cian or everybody that calls himself a 
musician shall be on the rolls cf the 
All India Radio? It is physically
impossible. But, we have today as 
large a number of musicians a*? possi
ble on the pay roll and we encourage 
them because, there might be people 
who may not be of top class, they may 
be of lower class; but, if you encourage 
them it is possible that they wiU
become better and music wiU spread 
by this experiment. And that is why 
we are t̂aking care to see that musi
cians of all types are encouraged to 
come to the Radio,

Reference 10 schools of music and 
gharanas has been made. If my friend 
will go into music he will find that
there are only two or three schcd*; in 
this country. They are geographical 
schools and not personal schools 
What is known as the so-called gha- 
rana school is nothing but this: a
master musician existed at some time, 
and his disciples and descendants 
form gharana. You can call it a kind 
of economic musical unit. It is not a 
school of music. There are only two or 
three schools m Hindustani music and 
aU the schools of music are there re
presented. I might go further and say 
that I have nothing to complaiti about 
musicians because most of them have 
whole-heartedly and enthusiastically 
co-operated with us because they 
know that it is .to their interest.

Last year or a year and a half a g v  
a number of musicians feared that 
they will lose their programmes and 
started a hue and cry about audition 
ing. But, when the whole thin? waa 
explained, they themselves came for
ward and co-operated. I have no cause 
to complain about musician': or thê 'r 
want of co-operation with us.

Reference has been made to the 
question of light music. Some people- 
are making fun of our light music. 
They ask what is this waste c*f 
money? I might say two things.

First of all, regarding the quality o f 
this music. A  number of people made-
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fun of us when we began it. We began 
i t  for two reasons. You r^^member pit 
that time some of the film people had 
rescinded their contracts, withdrawn 
their contracts saying that they wot 't 
give records. The Radio therefore, 
started its own unit. The other fact is, 
as I said at the time of th* last debate 

-also, that the Radio was, as a matter 
of fact, depending up to 50 per cc ît 
or even more for its music which was 
relayed, on film records. 1 do not 
think that for the cultural develop
ment of any organisation it is ripht 
that it should depend on songs pro
duced in films or anywhere else anri it 
has no initiative of its ov/n. It dees 
not happen in any country. In a coun
try like the United States where they 
use such types of music, most of them 
produce their own music and the per
centage of film records or songs that 
are played is very small. We started 
this Unit knowing that it is noi easy 
to establish such Units. It is a difiicult 
thing to build up a new unit which 
can produce music which is pleasing to 
the ordinary man. But, at the same 
time, it is not bound by certain stand
ards or traditions. It should be 
pleasing and good at the same time. 
We tried it and I might say that the 
experiment has succeeded. I may give 
you one example. A  number of people 
objected to our songs and so we put 
the matter to test. Some of the people 
who were most fond of film sojigs 
were from our Armed Forces. So, we 
put our songs on the Armed Forces 
programme and we did not teU them 
from where the songs came. We mix
ed them up with film so*igs and you 
will be surprised to know that they 
called for a repetition of some songs 
and most of them were from our Light 
Music Unit. I must? say I am grateful 
to the Press which has shown great 
appreciation of whatever has been 
done by the Unit and they have 
acknowledged that the Unit’s work 
has at last reached a stage of maturity 
and that a number of songs that are 
in production are of good quality und 
are pleasing to the ordinary man. I 
think in that we have achieved a 
^reat purpose and I do not think Mr.

Gupta is right when he says that it is 
very costly.

When he talks of processing, he pro
bably forgets what processing meaas. 
By processing we are producing htmd- 
reds of records of one song and they 
are distributed to our various stations. 
Here the question is that when a song 
is produced at a particular station, at 
ttfiat very station it is played mnny 
times, not once, but dozens of times. 
But, unless it is processed, we cannot 
get many copies. So, we are not able 
to distribute aU of them all over India.
If we take into account the number of 
songs produced and the number of 
times they are played and relayed, 
you will find that it compares favour
ably with film records. Of course, it 
costs a little more. But in course of 
time it will come to nearly the same 
thing as film records. So from the 
economic point of view also, it is not 
correct to say that it is costly and a 
wasteful experiment. I thixik it is a 
very good experiment and the Light 
Music Unit has come to stay. There is 
a public demand for it and I am sure 
that it win be better and better work
ed in the fui'ire.

I may infurm hon. Members that 
the question ot orocessing of a large 
number of records> is being taken up. 
At present, our processing Unit is 
very small; it can process only a few 
songs. That is the reason why a large 
nimiber of songs could not be process
ed. The processing plant is very cost
ly and we are coming before Parlia
ment and I am going to ask for sanc
tion for the purchase of a bigger 
processing plant like those in other 
broadcasting organisations. And, if 
that comes into being, I am very sure 
that you will find that most of the 
songs would be distributed to aU the 
stations and then it will become much 
more economic. You might be pleased 
to know also that a number of record
ing companies like the HMV and 
others have asked us that they shculd 
be allowed to process our songs and 
distribute them to the public. The 
matter is being negotiated and very 
soon you will have some of these 
successful songs, also being sold to the



ordinary public, as the records that 
are usei in the AIR are not those 
which can be played ordinarily by the 
public outside. I hope you will be 
satisfied that the work of the Liight 
Music Unit is ot sufficiently good 
quality. No doubt it spends a little 
more. In the beginning—  and I warned 
the House last year that in e.̂ t̂ablish- 
ing such a Unit a little initial expendi
ture will have to be incurred— ît 
could not be avoided. But, I am sure 

. now, after some experience, this wUl 
not be repeated again.
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I come now to the question of Hindi. 
It has been raised with a ^reat deal 
of fervour in this House that we are 
not trying to do anything for Hindi. I 
am surprised that the AIR should be 
asked to lay down standards of Hindi. 
It is not the job of the AIR to lay 
down standards of Hindi. Hindi has 
been defined in the Constitution and 
it is the work of the Government and 
there are particular Ministries in the 
Government who are charged with 
this responsiblity and there are Minis
tries in other States also. It is their 
work to stabilise and lay down stand
ards of Hindi. It is not the work of 
the All India Radio.

May I also say this, that it is prema
ture to think of establishing a standard 
in Hindi? We are now taking up the 
work of Hindi and it will take some 
time for Hindi to formulate itself and 
stabilise itself. Mr. Gadgil was quite 
right when he said that Hindi as a 
national language has to form itself. 
It is too early to think of standardis
ing it. But, I might say that if there is 
any department which has tried its 
best for helping the cause of the 
spread of Hindi, it is the All India 
Radio and the different sections of this 
Ministry. We have tried to do our 
best. Of course, at present in the news 
bulletins and others, we tiave to use 
Hindi and, as you know, in the ma
jority of the srtations of the All India 
Radio, excepting the southern stations, 
Hindi is being used for announce
ments and 6th0r th in ^  You have got 
Mndi news buUfitlni mdiicfa are broad
e s t  from e v e fi^ iM o h  of All India

40 LSD.—2

Radio and Hindi lessons are broadcast 
from every station, whether Southern 
or Northern, and there are many 
other measures taken towards this 
goal. Naturally, this is not a question 
which can be solved in a day. I might 
say that the State Governments tnem- 
selves— ^where Hindi is the only offi
cial language— are not yet in a 
position to formulate finally as to how 
th ^  should carry on their work. They 
are finding it extremely difficult and 
it is not right for us to take upon our
selves the finalisation of the standard 
of Hindi, thereby coming into conflict 
with others. Therefore, our work 
might be set at nought by anything 
which we may try to do prematuraUy.
I, therefore, feel that this kind of 
allegation is unjustified. The All India 
Radio is doing its work and it posses
ses staff all over India having some 
of the best known men in Hindi and 
it proposes to have stiU more. I am 
sure that the work of propagation of 
Hindi will, in its due proportion, be 
done by the Al\ India Radio Uke other 
sections of Government or like other 
States. It cannot be asked to shoulder 
the responsibility for doing the work 
of Hindi and that is not its job.

With your permission, I would like 
to say a few words regarding the 
general question of programmes. Last 
time I said;

“There is always criticism that 
programmes are bad, that this 
programme is no good and so on 
and it is difficult for me to answer 
that question because that can be 
a matter of opinion.”
But I would like to say a few things 

now regarding the question of im
provement of programmes. First of 
all, improvement is a continuous pro
cess. A  thing goes on improving and 
there is no finality to it and there is 
no absolute standard of improv<^eat 
so that you can say this is improve
ment and that is a thing which is not 

improvement. The work of improve
ment or change has to be carried on 
continuously a ^ ,  therefore, it is not 
t>os^ble to pjn down like this; and . 
“Hero is nd imi^rpv?^§nt 
good.” If my hbiL f r i^ ^  l i t e
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trouble of going into details, they will 
find that continuous efforts are being 
made to improve not only the quality 
but the variety of the programmes. II 
you look at the details which you find 
in the Estimates Committee’s Report, 
you will see that the items of pro
grammes, that have been continuous
ly  increasing during the last five 
years, are every day going up, and the 
main object is to give to the public: as 
much of variety as it is possible to 
give.

Shri K. K. Basu (Diamond Har
bour) : Sometimes meaningless be
cause 

Dr. Ke^car: I am afraid he is so
mtelligent and our ordinary program
mes are not for him, but they are 
meant for the masses.

Shri K. K, Basn: Waste of public 
money.

Dr. Keskar: That is a question of
judgment.

Slirimati Sushama Sen; The stand
ard of programmes should be improvd 
for the village uplift.

Dr. Keskar: I am prepared to listen 
to all their suggestions but :iow the 
time at my disposal is short. The main 
thing to remember is that our pro
grammes are 90 per cent in Tndian 
languages, our programmes are very 
little in English. Some hon. Members 
have compared the All India Radio with 
B.B.C. and N. B. C. and many other 
foreign organisations, but I must say 
that there caxmot be a comparison. 
The quality, outlook and structure 
are different. If the All India Radio 
had English programmes, we could 
have compared them with the B.B.C. 
or N.B.C. Suppose I take up a pro
gramme in Assamese or Oriya, how 
can you say tiiat this programme is 
not good? In that case you , will have 
to compare it with the things g e n ia l
ly prevalent in Oriya culture or 
Assamese culture or any other culture. 
1 quite agree that the hon. Member 
«oes not agree with me.

Shii K. SL Basu: Nobody denies
that. As a Bengali, I know what we 
should expect from a programme re
presenting Bengali culture.

Dr Keskar: The hon. Member may
have his own opinion, but what I am 
saying is that though the hon. Member 
is not comparing ours with the B 3 .C. 
or the N.B.C., there are other Mem
bers who are doing it, and again the 
hon. Member might be having his own 
opinion about Bengali programmes, 
but comparisons with the B 3 .C. and 
N.B.C. are not at all correct, the ana
logy is wrong, and our programmes 
must be judged on the basis of the 
standards in the different languages. 
As you know, the development of (he 
different languages is of a different 
type; in fact 1 I might go still further 
and say that it is the establishment 
of radio stations in certain cultural 
and linguistic areas that has given 
(the greatest fillip to those cultures and 
I might present facts and figures 
about it and also the opinion of the 
people of those areas. Naturally, if 
you say that the improvement should 
be more, that is quite true and we 
are trying our bes^ but to say that 
there is no improvement and the pro
grammes are all very bad is, I think, 
rather being severe. To those who 
compare us with the B.B.C. or N.B.C 
— B.B.C. has been quoted many times 
— I would advise them to try and read 
British papers, and by British papers 
I do not mean the dailies which come 
here— because most of the British 
opinions are not expressed in the 
dailies— but the weeklies and month
lies which give their criticisms and 
their opinions on cultural matters. 
You will find that the criticisms 
against the B.B.C. are as severe as 
those that you are making on the 
A.I.R.. but of course, the Englishman 
does it in a very discreet and mild 
manner, in his own way and not in 
any vindictive way as som^K>dy may 
do here. In the matter of cultural 
choice, whether it is a talk or f  
feature or any other thing, opinions 
are always different and it is very 
difficult for anyone to say Is
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good or this is bad” and there will be 
people who will differ and say “This 
is not so good**. But I might inform 
bon. Members thart I am quite ready 
to listen to any constructive suggest
ions that might be made regarding 
the improvement ol programmes and 
we wiU certainly try to implement 
whatever good suggestions that come 
from any quarter. Wnatever hon. 
Members’ opinions might be, I am 
also in touch with public opinion an4 
I can say......

Shri M. S. Gurupadaswamy: PubUc 
opinion through All India Radio?

Dr. Keskar: I can say that definitely 
the public does appreciate the im
provements in the All India Radio. 
That does not mean that I am satis
fied with the improvement. I am not, 
but that does not mean that there is 
no improvement. It is all a relative 
term. I feel it has done better and 
better and I am sure that now that 
the reorganisation of the personnel 
and cadres has been practically settl
ed, we wiD have even grea<ter time to 
devote to the improvement of pro
grammes and we will be doing better 
in the coming future also.

I would like to refer liere to one or 
two matters regarding . ,

Sfcri P. N. Rajabhoj (Sholapur - 
Reserved— Sch. Castes): Lord Buddha 
and the Scheduled Castes.

Dr. Keskar: If hon. Members will
allow me to speak, I would like to t>ay 
a few words a<bout other matters. The 
rural programmes form one of the 
most important things in our nro- 
gramme structure and we realise the 
importance of this medium which can 
bring the rural public into contact 
with the outside world, make knô n̂ 
to them the news, give them enter
tainment and many other things. Un
fortunately, much could not be done 
regarding this matter because upto 
about three years back, most of our 
stations were pilot stations which bad 
only a small range. Therefore, one of 
the first things necessary for expand
ing the rural programmes is to am 
that the power of the stations iiv 
creases so that it covers a much larger

area. That is what has been taken up 
during the developmental plan of the 
All Ins.lia Radio. Side by side, we have 
an ambitious plan for supplidng com
munity listening sets to a much larger 
number of villages; during the course 
of this year and the next we propose 
to give more than 25,000 community 
listening sets distributed to States to 
be placed in villages for the benefit of 
the village community. We propose to 
increase this number much more and 
see that aU important villages have 
community listening sets where they 
can collect and listen to news and 
other things jf  interest.

There wafs a reference made to 
cheap radios. I quite agree. I am one 
of those who believe in it. and in fact 
I have incurred the displeasure of t ie  
whole industry by advocating that 
there must be cheap sets, othenx’'ise 
the public will not buy them. The 
pity is that cheap sets which have one 
or two bands will not be cf use unless 
you have more powerful coverage, 
especially by medium wave, ishri 
Sadhan Gupta said that we shou’d 
first evolve and produce these radio 
sets and then have a medium wave 
transmitter. The installation ox m 
transmitter will take a year or two. 
If this is to be taken ud later—first 
radio sets and then transmitters—  
people will become so annoyed that 
they bad spent money on the sels we 
must first have powerful medium 
wave transmitters so that the public 
can easily listen to them when they 
like and then we may ask the pubUc 
to buy cheap one or two band sets.......

Shri Sadhan Gapta; I might have 
been misunderstood. What I meant to 
say was that there must be some plan 
for the supply of cheap sets when the 
medium wave transmitters are install
ed. We find no such plan.

Dr. Keskar: There is no plan t^
produce such sets. Immediately the 
transmitters sre being installed, some
thing will be done regarding thii 
matter alsov I am saying that the 
question of transmitters was impor
tant and must come first even from the 
point of view of those who have ordi
nary sets. They were complaining that
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they were not able to listen to the 
stations; sometimes they listen; some
times they get freak listening or ir- 
regulajT listening. The question of 
cheap radio sets is certainly one of 
the important questions today and the 
attention of the Government has been 
drawn to it and we will certainly try 
to wtiatever possible regarding this 
matter.

In the next two or three minutes, I 
might mention about two or three 
salient things that had been done 
after a review of the All India Radio. 
As I said, re-organisation and regula- 
risation of the permanent personnel 
has been practically completed now.

Another thing that we have taken 
up during the last year or two is this. 
As I said, the A.I.R. has been in a 
kind of confusion; there has been no 
regular financial rules for the dis
bursement of money, etc. We had ap
pointed a Deputy Accountant-General 
to go into the whole question and all 
these rules and regulations have now 
been finalised so .that each station 
could function according to these 
rules. It is a very important matter 
from the point of view of spending 
public money. I must here pay my 
tribute to the officer who has been 
deputed by the Auditor-General for 
this purpose and who has helped us 
la this matter. This work also u  
practically over.

Then there is this third phase. This 
radio network which was only five or 
six stations previously, has now more 
than 22 stations and it has certainly 
expanded; within 5-7 years it has be
come very big. Division of work which 
exists in all broadcasting organisa
tions has aL<k> to tak« place here. Up- 
till now, there has been no such 
division; officers had to do all sorts of 
work and were considered responsible 
for everything— f̂rom production o£ 
programmes to filling up of contrarts 
and keeping of accounts. All these 
things will be divided a(nd there will 
b0 s^ isdists in music> or in liteititurfe 

su lq e ^  wh^ will h^p in 
llis t pro<UK?ton of w gram m es. This

arrangement will help to raise the 
quality of the programme. This is 
done by all broadcasting organisations. 
Unfortunately, we have had no time 
to do this but this is being taken up 
now.

I have not mentioned about tJie 
Five Year Development Plan because 
we had circulated a detailed printed 
note to the hon. Members which gives 
all the details of this. Therefore, I do 
not mention that here. I might draw 
the attenticm of the hon. Members to 
the fact that the details regarding the 
working of this All India Radio has 
been examined by the Estimates Com
mittee and they had submitted their 
report. Hon. Members will tod  there 
a lot of things.

I might mention one or two matters 
regarding the Press InformatiDn 
Bureau, which has come up for men
tion here. One hon. Member said that 
the regional languages are being neg
lected in the PIB. It is not a correct 
statement. In fact during the last two 
years, we had been continuously in
creasing the linguistic centres for the 
distribution of PIB material. We had 
already covered a majority of the 
languages and there are only two or 
three left out— ^probably two— and 
that also wiU be covered soon so that 
no linguistic area can complain that 
we are not trying to cater to the needs 
of the linguistic newspapers in any 
particular area.

There was some criticism about the 
duties of the PIB officers. An hon. 
Member said that the PIB officers are 
running round, giving the speeches of 
Ministers. Some hon. Members are 
perhaps imder some misapprehensicm 
about the duties of the PIB. It is 
meant for acquainting the Press with 
the various iKpects of the Government 
policy and give them material regard
ing them so that they can Judge all 
questions in all aspects and come to 
whatever decision they may like If 
in the course of that, they give the 
speeches of Minivers, I do not think 
t ^  are doing a fy th i^  U Hut
warranted or whfeh
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not think it is given to Press merely 
for printing. A  lot of information is 
given by the PIB which is used as 
material for study by the newspapers 
and it is aot lor simply printing them. 
The duties of the PIB are to serve 
as a kind of liaison and to give the 
Press whatever material they require 
regarding the activities of the Gov
ernment.

I have little time at my disposal...

Mr. Cliainiiaii: He began at 12-47; I 
think he wanted 50 minutes; he 
ought to finish at 1-38.......

Dr. Ke^ar: If you can give me a
few minutes more.......

Mr. Chairman: I do not want to
stand in the way of his speech.

Dr. Keskar: It would not be correct 
for me to finish without saying a few 
words about films.......

Sliri P. N. Rajabboj: About our cut 
motions and representations also.

Dr. Keskar: These will be taken up. 
A  number of friends had raised the 
question whether we should have 
stricter censorship. I may very briefly 
say here that censorship is not a 
moral or legalistic procedure. It is 
being carried on not by the Govern
ment but by an autonomous body 
called the Centrtal Boacd of Film 
Censors established by Parliamentary 
statute. Its work is a social work, that 
is to say, to see whether particular 
flhns are such as can be considered 
from the social point of view to be 
desirable or undesirable.

Of course, there may be questions 
of law and order which might crop up 
but that is very rare. Therefore, the 
question of moarlity or purity is quite 
beside the point. I quite agree that 
there is a very strong feeling in the 
country that there should be stricter 
censorship but the question is <Mie for 
the Parliament to decide and not for 

If Parliament which is the repre
sentative of people fteels that there 
fliould be stricter censorship, it is for 
it to say so. Government in this 
2*iatter of censorship has been asking

that Board to act according to th« 
trend of public opinion and the opin  ̂
ion of society and nothing 
more. Therefore, it is for the 
Parliament to decide whether it 
th in k s  it fit that W e  should have in 
the interest of society and welfare 
State, stricter censorship. If it comes 
to that conclusion. Government wiU 
certainly carry out what the Parlia
ment Wyants it to do.

The question of heavy duty on films 
has been referred to. I may say that 
it will be taken up with the Com
merce and Industry Minister. The 
charge made here that we are 
neglecting the regional languages is 
not correct. We are trying to produce 
a larger number of films in regional 
languages but hon. Members must 
remember that that expenditure, if 
we produce all the films in aU the 
languages in large copies, will be 
enormous. I am not sure whether 
Parliament would sanction that ex
penditure. If it is sanctioned, we will 
certainly go ahead and produce 
in as many languages and in as large 
number of copies as possible.

The demand for the manufacture 
of films in India is certainly a right 
one. We will certainly see that this 
question is taken up and something 
is done about it in the next Five Year 
Plan. It is necessary that this should 
be done from the point of view of 
cinema and also from the point oj 
view of photographic films which are 
nearly the same things.

In view of the fact that I have not 
had much time.......

Shri P. N. RaisMMi: What is the
scheme on lantouchability— regarding 
abolition of untouchabiUty?

Dr. Keskar: We have already plan
ned one film regarding the production 
of untouchabllity and we propose to 
have a bigger and better one about 
this matter.

Sbri M. S. Gnmpadaswamy: Is it
production of ontouchability or abo* 
lition of untouchability?
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Dr. Keskar: Production of a film on 
tbe abolition of untouchability.

I am sorry I am not able to deal 
with the question of Films at greater 
length for want of time. But the in
dustry is a private one. Naturally all 
sorts of trends are there in the indus
try. In fact, we have even received a 
representation from some Cinema 
actors that in the interest of actors, 
the industry should be nationalised. 
Other sorts of representations also 
keep on coming. Anyhow, this ques
tion can be taken up at some other 
time and can be discussed, if the 
House so desires.

I am sorry that I have not been 
®ble to deal with a number of other 
points raised by hon. Members, but I 
might inform my ton. friend from 
Vindhya Pradesh that the question of 
a radio station in Vindhya Pradesh 
will be taken up actively.

Shri P. N. Rajabtaoj: What about
my cut motion. I want to know 
whether any film is going to be pro
duced regarding Lord Buddha?

Mr. Chairman: The hon. Member
should stand up and put the question. 
He should not continue sitting and 
put the question.
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Mr. Chairman: I shall now put all
the cut motions to the vote of the 
House.

The cut motions were negatived

Mr. Chairman: The question is:

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of the Order 
Paper, be granted to the Presi
dent, to complete the sum neces
sary to defray the charges that will 
come in course of pajmient during 
the year ending the 31st day of 
March, 1956, in respect of the 
following heads of Demands en
tered in the second column there
of:

Demands Nos. 62, 63, 64 and 
126.”

The motion was adopted.

[The motions for Demands for 
Grants which were adopted by the 
Lok Sabha are reproduced below.—  
Ed. of P.P.]

D em a n d  No. 62— M in is t r y  of  Infor
m a t io n  AND B roadcasting

*‘That a sum not exceeding 
Rs. 37,98,000 be granted to the 
President to complete the sum 
n e c e s s a r y  to defray the charges 
which w ill come in course of pay^ 
ment during the year ending th» 
31st day of March, 1956, in respect 
of ^Ministry of Information and 
Broadcasting*.”  . ■



"‘That a sum not exceeding 
Rs, 2,87,24,000 be granted to the 
President to complete the simi 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1956, in respect 
of ‘Broadcasting’.”

D e m a n d  No. 64— M isce lla n eo u s  De
p a r t m e n t s  AND E xpenditure  under 

THE M in is t r y  of In fo r m a t io n  an d  
B roadcasting

“That a sum not exceeding 
Rs. 1,13,66,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1956, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry 
of Information and Broadcasting*.”

D e m a n d  No. 126— C a p it a l  o u t l a y  o n  
B roadcasting

“That a sum not exceeding 
Rs. 3,66,42,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which w ill come in course of pay
ment during the year ending the 
31st day of March, 1956, in respect 
of ‘Capital Outlay on B roac^ st- 
ing*.”

D e m a n d s  re: M in ist r y  of P roduction

Mr. Chairman: The House will now 
take up discussion of the Demands 
for Grants Nos. 85, 86, 87, 88, 89 and 
131 relating to the Ministry of Pro
duction. As the House is aware 4 
hours have been allotted for the De
mands of this Ministry.

There are a number of cut motions 
to these varioiis Demands. Hon. 
Members may hand over the numbers 
of the selected cut motions which 
they proDose to move at the Table, 
within IS minutes. I shall treat them 
as mov«d If the members in whose 
names those cut motions stand are pre
sent in the House and the motions are 
otherwise in order.
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The time limit for speeches will, as 
usual, be 15 minutes for the Mem
bers including movers of cut motions, 
and 20 minutes if necessary, for 
Leaders of Groups.

D e m a n d  N o . 85— M̂in ist r y  o f  P r o d u o

TION

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 9,66,000 be granted to the
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1956, in respect 
of ‘Ministry of Production’.”

Dem and No. 86— S a l t  

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,21,35,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1956, in respect 
of ‘Salt’.”

D e m a n d  N o. 87— O ther ORGANisATioif 
under th e  M in is t r y  op P roduction

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,02,41,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1956, in respect 
of ‘Other Organisations’ under the 
^Ministry of Production’.”

D e m a n d  No. 88— G o v e r n m en t  
C o l u e r ie s

Mr. Chairman: Motion is:

“That a sum not exceeding 
Rs. 3,89,01,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending 
31st day of March, 1956, in respect 
of ‘Government Collierleg'.”  i
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D em a n d  No. 89— M isc e l l a n e o u s  D e
p a r t m e n t s  AND E xpen d itu r e  U nder 
THE OF M in is t r y  o f  P roduction  

Mr. Chairman: Motion is;
“That a sum not exceeding 

Rs. 89,96,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which w ill come in course of pay
ment during the year ending the 
31st day of March, 1956, in respect 
of ‘Miscellaneous Departments and 
Expenditure under the Ministry of 
Production’.”

D e m a n d  N o . 131— C a p it a l  o u t l a y  of  
THE M in ist r y  of P roduction  

Mr. Chairman: Motion is:
‘That a sum not exceeding 

Rs. 8,92,51,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of pay
ment during the year ending the 
31st day of March, 1956, in respect 
of ‘Capital Outlay of the Ministry 
of Production’.”
Dr. Rama Rao (Kakinada): While 

speaking on the General Discussion 
on the Budget I referred to the efforts 
of the Ministry of Production regard
ing the setting up of steel plants in 
India. We had, first, a contract with 
a German concern; later on we entered 
into a contract with the Soviet 
Union; now we are going to have an
other contract with a British concern. 
In this connection— I do not wish to 
go into details— would like to point 
out the differences between the vari
ous o<wtracts.

There are various vested interests, 
Indian and foreign, who want to 
sabotage the steel plant that is going to 
be built by the Soviet authorities. It is 
for the Government to see whether 
they want it or not. The Soviet steel 
contract gives us a number of special 
features which are certainly an im
provement on the previous contracts 
into which we have entered. For 
instance, no foreigner owns any share 
in the steel plant. I am drawing at
tention to this because we are now on 
the threshold of another contract 
<«irlth a huge British combine. Re

garding the German concern, though 
there is scope for world-wide tenders^ 
it is only in name, because after all 
they are our technical advisers; so the 
scope for calling world tenders is 
practically limited. However, my in
tention now is to draw a lesson for the 
next contract. I would first of all in
sist that our technicians who are go
ing to be trained must be associated 
with the concern from the very be
ginning fully. As in the case of the 
Soviet steel plant, we must insist on 
the purchase of all materials that are 
available or can be manufactured in 
India.

Now, I want to ask: is this concern 
going to be a completely Government 
State-owned concern, or is it going to 
be a Government cum British inter
ests, or is it going to be a Government 
cum British cum Indian capitalist in
terests? I have a fear of these Indian 
investors and foreign investors hav
ing a share in these concerns, because 
ultimately these clever businessmen 
will any day have an over-riding 
voice, if not in law, certainly in prac
tice. So, I warn our friends to be 
wary. Sir Eric Coats, a former Sec
retary of Finance here, is coming to 
negotiate; I hope that some of our 
officers who were subordinate to him 
once, will realise that they are no 
more his subordinates.

Shri K. C. Reddy: May I just point 
out that the negotiations in respect 
of the British steel plant are being 
conducted by the Ministry of Com
merce and Industry and it w ill be 
more appropriate if this subject is 
dealt with in the course of the dis
cussions on the Demands for Grants 
of that Ministry?

Dp. Rama Rao: In this connection I 
would certainly request the hon. Minis
ter to tell us plainly and directly why 
this steel plant has been transplanted to 
the Ministry of Commerce and Indus
try. This House must be taken into 
confidence. There are all sorts of 
stories going about— t̂hat the Minister 
of Commerce and Industry was angry 
over something and went away to 
Madras, but did not unload his lug-> 
gage from his carriage!
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Mr. Chairman: How does the hon. 
Member expect the Minister of Pro
duction to reply to it?

Dr. Rama Rao: It is collective res
ponsibility, Sir; as such Government 
must tell us. We cannot just be al
lowed to be carried away by the 
stories that the Press people tell us. 
Two steel plants are going to be set 
up. Why a third? And why should 
negotiations for this be carried on by 
another Ministry? The Ministry of 
Production have the experience; they 
know the drawbacks. I do not mean 
to say that this particular Minister is 
fit and the other is unfit. We want 
to know why this transfer has been 
made? Because it is a very signifi
cant thing. If the press report is an 
indication that the Minister of Com
merce and Industry wanted the third 
steel plant to go into the private sec
tor and on that issue he resigned, or 
threatened resignation, that is a very 
significant factor. Later on the Minis
ter has been brought back. The 
story goes that this has been offered 
as a price for it. If that has any truth 
I raise very serious objection, because 
it is something like what we in 
Andhra say Brahmana Pelli Koduku. 
That is to say, in Brahman marriages 
in the old days there used to be a 
function, mostly for entertaini?«aat, 
where the bridegroom threatens to go 
away to Banaras because nobody is 
prepared to give his daughter to him, 
and he starts with a small packet of 
rations over his shoulders and goes 
north. And then somebody comes to 
him, puts a bit of jaggery on his chin 
and says “you are a very great man, 
the society is ungrateful, I will give 
my sister to you, please come back.” 
I do not know whether this British 
plant is the jaggery for the Minister. 
It is for the Government to say that. 
It is a very serious matter, not one 
for laughter. (An Hon. Member: 
What does the bridegroom do?) He 
comes back, just as our Commerce 
and Industry Minister has come back, 
'^ a t  I have related is only a farce 
'^hich we do not see in practice— ex- 
<̂ «Pt in regard to Ministers.

In this connection I want to draw 
the attention of the Government to  
the Timgabhadra Dam. A  huge re
servoir was built, an excellent 
achievement. It was started before 
the Congress Government came. A t 
present the water is there, but there 
are no canals, the land is not ready. 
I want to bring this out, because I 
do not want the Government to be in 
the same pUght as they are in so fa r  
as steel is concerned. So the project is 
a very welcome thing, but side by side 
we must have channels for consump
tion.

Coming to coal, I stand for national
isation of all coalfields. There are 
the government coalfields. I would 
only request the hon. Minister to see 
for himself the quarters of the work
ers in these collieries. The quarters 
are in a very unsatisfactory condition. 
And here I must say about the Sindri 
Factory also. There is what is called 
casual labour there. A  vast majority 
of them have no quarters. The quar
ters are not sufficient. The hon. Min
ister must see that in all State con
cerns the  ̂Gov^^rnment must provide 
its own quarters with sanitary conven
iences, even to the lowest staff.

I am told our reserves of coal, as 
also of iron ore, are huge. So let us 
exploit them to the maximum extent. 
I would suggest that we can start 
dry distillation and manufacture of 
dyes from coal. There are so many 
things we can manufacture out of 
coal, and Prof. Haldane says in one of 
his books that in course of time, us
ing coal as fuel may be the worst 
type of waste and that we can manu
facture dyes, medicines and so many 
things out of coal. I think the Produc
tion Ministry must start one project 
for that purpose, especially as oui 
stocks are plenty. The highest and 
the best grade coal mines are in the 
hands of foreigners. So, at least take 
over those coalfields as a first step.

Talking of iron and coal I would 
remind the hon. Minister of what Shri 
Meghnad Saha said last year, namely 
about the establishment of a bureau of 
iron and steel technologists. With
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[Dr. Rama Rao]
Tata Iron and other things and with 
the present schemes we must have a 
bureau of iron and steel technolo
gists. I would even suggest, if neces
sary, having extra staff so that we 
w ill have sufficient number of men 
trained for expansion.

Coming to the Visakhapatnam 
Shipyard it is a very pathetic thing 
to see that we are behind schedule. 
We are not producing enough ships 
and we have been falling short of the 
target. A  ship whose keel was built 
on 16th December 1953 has not yet 
been completed, and a ship launched 
on 16th August 1954 has not sailed so 
far. I want to know why. I am told 
that with the exception of the latest 
arrival, the French technicians there 
are not up to the mark. I won’t use 
stronger word. The Minister must 
look into this and see that things im
prove.

Then I want to bring to the notice 
of the Minister the labour situation in 
the Shipyard. There was a retrench
ment. Eight hundred workers were 
retrenched. Under the Justice Maha- 
jani agreement some were re-employ
ed. But the Shipyard authorities are 
following a course which I may call, 
to be brief, a fraud on the workers. 
They are appointing apprentices so 
that they can avoid re-employment of 
discharged workers. An imskilled 
worker gets Rs. 80 a month in the 
form of Rs. 1-2-0 per day plus dear
ness allowances. The apprentice gets 
two rupees a day. It looks nice, but 
he gets only Rs. 52 a month. To avoid 
the appointment of regular workers 
and paying them eighty rupees, they 
appoint apprentices at all levels. And 
owing to the unemployment position 
you get them as imskilled, skilled and 
semi-skilled workers. I request the 
Minister to look into this matter and 
see that the retrenched workers who 
deserve re-employment are re-em
ployed properly.

Sir, I was stuck up in coal and iron.
1 want to say something about SindrL

Sardar Hukam Singh (Kapurthala- 
Bhatinda): You got stuck up in jag
gery!

Dr. Rama Rao: Why do you allow 
the A.C.C.? Why not have your own 
factjory? I would suggest that for 
the Nandikonda Project you should 
have your own factory instead of al
lowing private concerns.

Regarding salt, the Salt Cess Act 
was passed, but the Rules have not 
yet been framed. And the amount to 
be spent for labour welfare, co-opera
tive stores and other develooment is 
lying because no Rules have been 
framed. Secondly, the Salt Cess Com
mittee suggested a re-alignment
method. That has not been followed. 
Regarding the sale of salt I will not 
give details, but salt must be sold by 
weight and not by measure. It looks 
ticklish, but that is very important to 
improve the quality.

Then as regards the D.D.T. factory 
I am glad it has started production. 
As regards the next factory, why 
should the I.C.I. be given permission 
to produce in India?, I can under
stand about Tatas. If Government
cannot do something by themselves, 
why should the British octopus be 
allowed to spread its tentacles in
lines in which we can produce?

Slin K. C. Reddy: So far as I know, 
no such permission has been given.

Dr. Rama Rao: I have got this news 
item from the Times of India of yes
terday or day before yesterday, which 
says: “The remaining 2,000 tons of 
D.D.T. annually required is expected 
to be produced by the Imperial Che
mical Industries in Calcutta and by 
the Tata Chemicals at their Mithapur 
factory.” But I do not care for the 
news item if that is not correct

Shri K. C. Beddy: It is not correct.

Dr. Rama Rao: Then I stand cor
rected.

Regarding fertilizer factories, I do 
not know whether Mr. Mukerjee pro
mised every State he visited, but w®
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thought we could get one for Vijaya
wada. I hope the bAO. Minister w ill 
consider it fa v o u ra tV

2 P.M.

Since we are producing penicillin, 
we must be able to produce other 
antibiotics also. Because, once we 
produce one, we w ill have sufl&cient 
men and it will be easy to produce 
other antibiotics, I hope the hon. 
Minister wiU take steps to produce 
other antibiotics also so that we may 
be able to supply these valuable medi
cines cheaply and freely to the people.

Shri Bansal (Jhajjar-Rewari): If I 
rise to speak on the Demands of this 
particular Ministry, I do so because I 
think well of the Ministry. In I 
think very well of the Ministry; 
not quite as well as the Ministry 
thinks of itself,

I have been looking into the figures 
of the total investments made in the 
various enterprises under the control 
of this Ministry and I find that if the 
budgeted amoimts are fully utilised 
in the current year, even then, the 
total investment will be less than 50 
per cent of the amount given in the 
Five Year Plan. I particularly re
gret that this should be so, because 
it is the Production Ministry which 
has to bear the brunt of the industrial 
development in the basic sector of the 
industries. If the progress of invest
ment continues at the rate at which it 
has done, I am afraid we wiU not 
progress as fast as all of us want to 
do. I do not say this in a spirit of 
carping criticism, but because I want 
to bring to the fore the shortcomings 
of this Ministry in a constructive man
ner so that steps may be taken by the 
Minister and his officers to step up 
the rate of developmental investment 
so as to ensure that in the coming 
years whatever is programmed may 
be fulfilled. I do not want to go into 
the break-up of the figures, because 
that would take much of my time and 
I will be left with little to say on the 
various items which I want to do.

I w ill take up the various indus
tries under this Ministry in the order

in which they are mentioned in this 
report. Take the Hindustan Steel 
Works. It was a fair agreement that 
was arrived at by the Government of 
India with the Germans. I find that 
on 17th February, 1954, the site for 
this plant was finally selected. Ac
cording to the agreement, within four 
years of this date, the factory is sup
posed to go into production. More 
than one year has passed May I know 
what progress has been made in this 
period of 13 months so that the hopes 
that steel will begin to flow from the 
furnaces by February, 1958 may be 
realised. I am aware that the Minis
ter wiU say that after the signing of 
the agreement, we have increased the 
size of the plant from five lakh tons 
to one million tons, and that that may 
lead to a certain delay. What I urge 
upon him is that this change in the 
capacity of the plant should not be 
allowed to come in the way of our 
achieving the target date. My con
crete suggestion in that direction 
would be that the staff of these works, 
which is at present located in New 
Delhi should at once be shifted to the 
site so that greater urgency is impar  ̂
ted to all the officers and the tech
nical staff that can happen on the 
site itself.

Then, I take the Russian steel plant. 
I have nothing to say against the 
agreement as such. But, I would like 
to know why there is no provision for 
global tenders in that agreement. A ll 
that is said is that the matter of prices 
will be settled by mutual agreement 
between the Government and the 
Soviet organisation. This will pre
sumably be done after we have ac
cepted the project report and spent 
millions of rupees. May I know if it 
w ill at all be possible for the Gov
ernment of India to settle the price of 
the steel plant to their advantage once 
they have spent such a lot of money 
an the project report and also on 
yarious other things that would have 
happened by then?

The second point that I would like 
to be clear about is why in this agree
ment there is nothing mentioned about
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[Shri Bansal] 
performance by the Soviet organisa
tion. I know that it is not going to 
be a turn-key job. Even so, certain
ly  there could have been a certain 
provision in this agreement so that the 
target date within which this plant is 
to go into operation could have been 
ensured. I have gone through this 
affeem ent vesry carefully. While I 
find mention in a number of places as 
to what the Government of India will 
tinvp to imdergo if they do not do this 
part of their job or that part, there is 
no similar stipulation about what 
would happen if the Russian organ
isation fails to do any one of the vari
ous things that are mentioned in the 
agreement. There is only one stipu
lation here, that if there is any delay 
on the part of the Soviet organisation 
in the commissioning of the entire 
works by the date agreed upon for 
such commissioning, the payments 
due after such commissioning shall be 
postponed by a corresponding period. 
This is the only condition mentioned 
here. What will happen to the inter
est? I find that the interest is to be 
repaid along with the capital from 
the very next year. Only the instal
ments are mentioned. In case the 
plant is not commissioned and the 
payment of instalment is postponed, 
why should interest still be paid on 
those instalments?

Then, on page 39 I find— this may 
be a small error of calculation only—  
annual payment th«reafter for four 
years. The amount mentioned is 
Rs. 12 miUion. I take it that this is at 
the rate of Rs. 3 million per year and 
not Rs. 12 million per year, because 
the total is only Rs. 25 miUion.

Shri K. C. Reddy: Annual payment 
lo r the whole period ©f four years.

Shri Bansal: Thank you.

I would also like to know what is 
the position in regard to the other 
steel plant for which negotiations are 
about to be carried on. Only yester- 
^ y ,  the newspapers announced th t 
arrival of a mission from the UJL

The Minister has just now announced 
that the Commerce and Industry 
Ministry are carrying on negotiations 
with that mission. What happens if  
another country wants to hold nego
tiations? I am not putting a merely 
hypothetical question. I understand 
some people came from another 
country and they are still in a great 
deal of doubt as to with which Minis
try they are going to negotiate. I am 
not interested which Ministry handles 
this. But, for God’s sake, let there 
be no imcertainty about it. Let the 
people in those countries which are 
interested in putting up a steel plant 
here know definitely as to with whom 
they are going to deal in this matter 
of steeL

Shri S. V. Ramaswamy
Who are the new-comers?

(Salem):

Shri Bansal: I think the Minister 
knows them.

Shri K. C. Reddy: No.

Shri Bansal: Austrians.

I would also like to know what la 
the employment policy of the CJov- 
ernment in regard to these various 
undertakings. In yesterday’s papers 
again, a huge advertisement has ap
peared annoimcing that there are jobs 
going for a large number of technical 
positions in this Bilhai steel project. 
And this advertisement is signed by 
the Joint Secretary and Officer on 
Special Duty incharge of Bilhai steel 
project. Are these jobs going to be 
given purely on a departmental basis, 
or is there going to be a Board of 
Selection appointed for selecting these 
highly important personnel? My sug
gestion in this respect would be that 
n o i s i l y  these things should go to the 
Union Public Service Commission.

Dr. Lanka Snndaram (Visakhapat- 
nam); Hear, hear.

Shri Bansal: I know the Minister 
will reply that the Public Service 
Commission will take perhaps six 
months or ten months‘ to make the se
lections. So, if  that is not
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possible, I think a Selection Board 
should be appointed with some 
high officer of the Ministry as 
the Chairman and he shouJo tave 
with him on the Board people whc are 
qualified, who have knowledge, who 
have experience of the working of 
steel plants and who are qualified to 
make the selections. Otherwise, I am 
afraid that with aU the best inten
tion on the part of the Government 
and the Project Officer concerned, we 
may find that proper selection has not 
been made.

Shri K. C. Reddy: Such a Board
has already been appointed.

Shri Bansal: Well, thank you very 
much. A t least I did not know of it.

Dr. Lanka Simdaram: Nobody knew 
about it.

Shri Bansal: Then also I imderstand 
that an officer has been appointed as 
the Project Officer. I have not the 
pleasure of knowing that gentleman. 
I wish him well. That is all I say 
because this is a vejy  important task 
that is falling on his shoulders. Here 
he will have to deal not onl> with 
persons whom we know, whom we 
have been knowing, but with a coimtry 
and with people whom we have not 
known so far and in this very difficult 
task he has my good wishes with him.

Now, I come to Sindri. I know that 
the Minister will say that it is not 
really his baby because it came into 
being about ten years ago, and he is 
just holding it.

Shri K. C. Reddy: Ten years ago?

Shri Bansal: Yes, 1944 or so. It was 
conceived in 1943-44.

Dr. Lanka Snndaram: And deliver
ed when and by whom?

Shri Bansal: Sindri is one of those 
projects which is doing fairly well. 
It has begun to do fairly well now. 
JYom the balance-sheet I find that 
huge loans were taken from the Gov
ernment of India. I do not know 
Whether they were against  ̂stocks or 
•gainst w h at ^t.the rate of interest 
^  4i  per cent. Now tloit Sindri is a

going concern and it has huge stock 
of fertiliser at its disposal all the year 
round. I think any bank will be able 
to advance loans to it at a rate of in
terest much lower than 4i per cent, 
and I think a recommendation may be 
made by the Ministry to the Board of 
Directors to take advantage of the 
facilities offered by ordinary banks.

This question of frequent change of 
the managing director has been raised 
in this House again and again, and I 
do not want to take up the time of 
the House on that, but I would li^e 
to say a word or two about the auto
nomy of such Boards. Sindri and a 
large number of other undertakings 
of this Ministry are being worked as 
private limited companies, and they 
have Boards of Directors. What is 
the amount of autonomy enjoyed by 
these Boards of Directors? I was told 
that in one or two cases even the tem
porary vacancy of the managing direc
tor was filled in straightaway by the 
Ministry without the knowledge, 
much less consultation, of the Board 
of Directors. I do not think that is a 
very healthy procedure. When the 
Board of Directors are in charge of 
the affairs, I think it behoves the Gov
ernment of India to consult them be
fore they fill in a temporary vacancy.

Mr. Chairman: Only two minutes
more.

Shri Bansal: Then I would come 
straightaway to the shipyard and say 
that the Hindustan Times report which 
came three or four days back, and 
which certainly the Ministry must 
have seen, is not so complimentary as 
the report of the Ministry. After 
reading that report, I find 
that Rs. 35,000 per ship had 
to be paid to a British 
concern for not delivering the 
boilers in time. I want to know why 
we should pay to the British concern 
because they are not able to fulfil 
their contract in time, a penalty of 
Rs. 35,000. I think this was a very 
bad sort of thing that was allowed to 
be done by tl^  Vizag Shipyard.

Mr. CHIuUfbiIui; J^oes ^on. Men^ 
ber say that the other party did .Jkot’
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[Mr. Chairman] 
fulfil the contract and yet we had to 
pay damages? Is that the position?

Stari Bansal: This is exactly what I 
mean. What happened was that the 
British concern had to supply boilers 
within a particular date, and then they 
came forward with an excuse. They 
said: “In England we cannot find the 
steel plates which are wanted for 
your boilers, and we will have to 
import those steel plates from some 
other country with the result that we 
w ill have to spend Rs, 35,000 more”, 
and our Shipyard agreed to pay Rs.
35,000 per ship more on that excuse. 
I should have imagined that in such 
a case 

Mr. Chairman: That is a different
point. It is not that we are paying 
by way of damages for another party 
not fulfilling its part of the contract. 
This is an entirely different thing.

Dr. Lanka Snndaram: It is not a
penalty, but increased rate for non
delivery.

Shri Bansal: Because my time was 
so short I wanted to emphasise thia 
point that way.

Then, in a number of places it is 
mentioned here that although the 
ships were launched on a particular 
date, they were not delivered till four 
or five months because the motive 
power, that is the boiler, was not in
stalled. I cannot understand how they 
can be launched without the motive 
power. I want to know in whose eyes 
the Ministry or the draftsmen of this 
report are trying to throw dust in fliii 
way by saying that the ships were 
launched although they were not deli
vered to the users.

Dr. Lanka Snndaram: They were
just pushed into the creek,

Shri Bansal: I have only to say a 
word about the refineries and that is 
about the employment of Indian per
sonnel. In the agreements it is defi
nitely laid down that Indian personnel 
w ill be trained and employed as far 
as possible. I know the Minister has 
£iven figures sayins; that a larj?e num

ber of Indians are being employed, 
but my information is tiiat they a r e  
being employed only on very lower 
jobs. What is the percentage of peo
ple who have been taken in for train
ing and for higher jobs? That is •  
statement which I want the Minister 
to make definitely.

Then, about this waste gas, I want 
to know what steps are being taken to 
utilise the waste gas from these re
fineries. Are the Government of India 
themselves thinking of putting up 
some fertiliser factories at the site of 
these plants, or are the Burmah-Shell 
and other refineries doing it, or is this 
work being given to some private 
undertaking? Because every day the 
refineries are working, we are wast
ing so much waste gas which is ac
tually a very valuable raw material.

As my time is up and I do not want 
to tire your patience, I will stop al
though I have quite a lot to say.

Shri Rasliwal (Kotah-Jhalawar):
I am most grateful to you for having 
given me this opportunity of speaking 
on the Demands of this Ministry.

While I would like to congratulate 
the Ministry on the good work it has 
done, I have to voice my complaint 
regarding this Ministry in a particular 
matter in which my State, the State of 
Rajasthan, has not received fair treat
ment. I refer to the question of the 
establishment of a fertiliser factory in 
Rajasthan. Rajasthan has not receiv
ed fair treatment in this matter and I 
would like to say that Rajasthan has 
been reduced to the position of a 
hewer of wood and drawer of water 
for the other fertiliser factories which 
are already in the roimtry or which 
are going to be established now in the 
country.

We all know that the entire raw 
material for this fertiliser factory in 
Sindri comes from Rajasthan which 
has almost 60 per cent of the raw 
material which is being used m 
Sindri, and more than 100 WBgons per 
s|ay— 1 am told the nimiber of meter 
gauge wagons is 175 and the number
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of broad gauge wagons is about 100—  
carry a thousand tons of gypsum 
every day from Bikaner to Sindri, 
and when tiiey come back from Sindri 
to Bikaner they all come empty. The 
Rajasthan Government appointed a 
committee to enquire into the entire 
question, and they said that Rajasthan 
has all the material available for a 
fertiliser factory or a fertiliser unit 
which would produce something like
3,50,000 tons, as was suggested and 
recommended by the technical mis
sion. Not only the gypsum is avail
able. but with the Bhakra-Nangal 
project coming into operation, we are 
going to have 20.000 k.w. of electrical 
energy. At the same time, there is 
water also available. Not only are 
there water and electricity, but we 
have got the lignite mines also from 
which coal could be very easily uti
lised.

In fact, the position of Rajasthan, so 
far as the question of establishment 
of a fertiliser factory is concerned, is 
not only most favourable, but I will 
say. unassailable. Therefore I must 
say with deep regret that the Ministry 
has not yet given a thought to this 
position.

I need not go into the other ques
tions, the question of the supply of 
labour or the question of supply of 
building material, which are all avail
able near a site which the Rajasthan 
Government had suggested at Hanu- 
manffarh. If there is one site today 
which is the best site for the estab
lishment of such a factory^ it is at 
Hanumangarh in Bikaner where every 
kind of facility is available. I want 
the Ministry to look into this mat
ter. I want to assure the hon. Minis
ter that so far as Rajasthan is con
cerned. every person of Rajasthan will 
feel most grateful for this, if he takes 
this into consideration.

You know that in the Five Year 
«an, Rajasthan was not allotted a 
fingle penny in the matter ot other 
industries; every other State was al- 
^ t ^  but this State was not given a

* penny in the matter of other

Shii A. M. Thomas (Emakulam): 
Travancore-Cochin State also has not 
been given.

Shri Kasliwal: The development o f 
Rajasthan is long overdue. I want 
this Ministry therefore to take this 
into consideration. I hope the Minis
try w ill not only take this into consi
deration. but not leave this matter 
merely in the hands of a committee. 
I am told that a conmiittee has been 
established, which goes by the name 
of Fertiliser Production Conmiittee, o f 
which as my hon. friend Dr. Rama 
Rao said, Mr. Mukerji was the chair
man. I do not want that the matter 
should go entirely into the hands o f 
the committee. I want that the Min
ister himself should look into the 
matter, and then Seinction the estab
lishment of such a factory.

I have no grouse so far as the estab
lishment of a new factory at Nangal 
is concerned. Let Nangal have .it.. 
But at the same time, so far as the 
claim of Rajasthan is concerned, that 
must not be overlooked.

There is another matter to which I 
want to make a reference in this con
nection. Today in Sindri and other 
factories, what happens is this. The 
ammonium sulphate which is being 
manufactured is manufactured from 
calcium sulphate, which is otherwise 
known as gypsum. When calcium 
sulphate is mixed with ammonia ard 
carbon dioxide, the by-product iŝ  
apart from ammonium sulphate which 
is manufactured, calcium carbonate^ 
Calcium carbonate is being sold to the 
A.C.C. at Rs. 9 per ton. If instead o f 
using calcium sulphate in any ferti
liser factory, sodium sulphate is used  ̂
the by-product of that will be sodiunk 
carbonate. Sodium sulphate is avail
able in large quantities in the bitterns 
of Sambhar Lake. It is a perennial 
source of supply so far as sodium sul
phate is concerned. If sodium sul
phate is used instead of calcium sul
phate, as I said earlier, the by-product 
would be sodium car^nate. Sodium, 
carbonate is sold at Rs. 310 to Rs. 32(̂  
per ton in this country. The country- 
import? to the lune of 60,000 to 80,00<>
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tons of sodium carbonate from out
side every year. M we have a unit, 
which will utilise 30,000 tons of sodium 
sulphate, established, we  ̂ shall have
25,000 tons of ammonium sulphate, 
^ d  about 20,000 to 22,000 tons of 
sodium carbonate, which w ill fetch a 
price of nearly Rs. 60 lakhs. I want 
the hon. Minister to go into this 
-whole question. I am told, and there 
ds reason to believe, that there is no 
such plant not only in India, but pro
bably in the whole world. So I want 
the hon. Minister to go into this ques
tion, because the Rajasthan Govern
ment had caUed for a committee of 
experts, they went into the whole 
■question, and they have said that if 
sodium carbonate is to be produced in 
this way, it would save a lot of foreign 
•exchange, quite apart from establish
ing a very important factory in the 
country. I would request the hon. 
Minister to see that a pilot unit or a 
pilot project is established for this, 
and to enqviire into the whole ques
tion.

I had your permission to speak only 
on these two particular points.

Mr. Chairman: The hon. Member
m ay continue speaking on other points 
as well.

Shri Kasliwal: I am very grateful 
to  you. I want to mention only two 
o r  three other matters. One is relat
in g to the Hindustan Shipyard to 
"Which two or three of my hon. friends 
-who have spoken earlier have made a 
reference. I can never understand the 
amount of delay which is there—-I do 
not know how far all those allega
tions are true, that there is a lot of 
-delay in the supply of ships and so 
on; there have been criticisms also as 
xegards the way they are being pro- 
•duced, the way orders are being sent 
abroad, because this Shipyard is un
able to supply the orders, etc. I am 
told Rs. 12 crores worth of orders 
liave gone to German Anns instead of 

to th ^  have gone liot only 
. ^  Oennfbi firms, but to some other 

als6. Alsp I am told tlurt the

French technicians who are being em
ployed there are not doing as good 
work as they were expected to do. I 
want the Minister to enquire into the 
whole thing and let not only this 
House but also the country know what 
the exact position is.

There is one other matter to which 
I would Uke to make a reference. In 
the report of the Ministry, it has been 
stated that under the circumstances 
existing in the country, the fiirther 
export of coal is not possible. I can
not understand what those circums
tances are. The hon. Minister should 
have explained, saying the circums
tances are these. We are producing 
more and more coal, but our export is 
falling. This is a peculiar position. I 
want that the hon. Minister should 
enquire into this position as to why 
our exports in the matter of coal are 
falling.

Similarly, our exports of Sambhar 
salt are also falling. My fear is that 
if the exports of salt continue to fall 
as they are falling today, the industry 
is bound to suffer.

These are the matters to which I 
wanted to draw the attention of the 
hon. Minister. There is only one other 
matter on which I would like to con
gratulate him, and that is with re
gard to the establishment of a heavy 
electrical equipment project. I am 
very glad that this has been taken in 
hand. This was a matter which real
ly  should have been taken up long 
ago, and it would have saved us a lot 
of foreign exchange, but any way it is 
not too late that now at least it has 
been taken on hand.

Shri Meghnad Saha: (Calcutta—
North-West): The Ministry of Pro
duction whose work and achievements 
we are reviewing today is the latest 
baby of the Government of India. But 
to this has been assigned the very im
portant task of controlling the indus
trial undertakings in the public sec
tor. The report of the Ministry shows 
that it got at present under it 
about 14 undertalui^gs ki varlouf 
stages. Six pre in attuid |»*oduc^6xv
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others are expected shortly to go into 
production, and four or five are in the 
project stage. In the next Five Year 
Plan the public sector is expected to 
expand enormously. Therefore, it is 
very necessary that we take an objec
tive review of the working of these 
undertakings. It will be very useful 
to the country.

This year the Ministry has given 
us a balance-sheet..........

Shri K. C. Reddy: Last year also.

Shri Meirhnad Saha: . . .  of some 
of undertakings, where it has been 
possible to produce a balance-sheet. 
From these we fiiid that only the 
Sindri Fertilizers and Chemicals Ltd. 
shows a positive balance— I would not 
say profit, but a positive balance. Most 
of the other factories are just on the 
margin or they are showing a conti
nual loss, as for example, the Hindus
tan Shipyard or the Housing Factory. 
There is a widespread view amongst 
the public here as also amongst Grov- 
ernment officials that when there is an 
industry in the public sector, it can go 
on making a continuous loss. This is 
not a correct view, even according to 
the Communists. Because after all 
the capital has been found either from 
taxation or from loans, and therefore 
every industry is expected to yield 
something. If it goes on making a 
continuous loss, then ultimately the 
burden will be on the taxpayer be
cause on all loans you will have to 
pay interest. The interest on loans 
which the Grovemment of India have 
floated comes to about Rs. 101 crores, 
and this is covered by taxation. Taxa
tion is already six times as much as 
it was in pre-war days; and how long 
can taxation be increased? There
fore, every undertaking must run on 
what is known as an even lihancial 
keel and it must make a surplus. This 
is recognised as the cardinal principle 
of all industrial undertakings in the 
public sector. Mr. Herbert Morrison, 
who might be called the father of na
tionalisation of industries in Britain, 
says:

“The public corporation must 
be no more a capitalist business,
40 LSD.—3

the be-all and end-all of which is 
profits and dividend, even though 
it must be expected to pay its 
way” .

We may have nationalisation, but we 
cannot go on making a continuous 
loss.

The second point which I wish to 
make is about the boeurd of directors, 
because the success of an imdertaking 
depends upon the board of directors. 
For appointing the board of directors, 
a definite policy has been laid down in 
England, which has got a lot of public 
imdertakings, both industrial and ser
vices, under the nationalised sector. 
The board of directors should not only 
be a policy laying body but shoidd 
also be a functional body. I do not 
know what policy is being followed 
by the Ministry which has the power 
of appointing all the directors; and as 
far as I can see from the personnel of 
the board of directors given here in 
the case of Sindri Fertilizers, this 
policy is not being followed. Of the 
seven or eight directors of the Sindri 
Fertilizer Factory, the Chairman is 
the Secretary of the Ministry. The 
Managing Director belonged at least 
to the civil service. There are two 
Finance men, employees of Govern
ment of India. There is only one per
son, Lala Shri Ram, a non-official, and 
Shri Aiyangar— I do not know what 
he is— and one labour member. We 
find that this directorate is practical
ly entirely composed of and dominat
ed by the officials. This is a very im- 
salutary feature of the public sector; 
particularly in this indxistry, there 
ought to have been a chemist, and an 
engineer on the board of directors. It 
is a fertilizer and chemicals industry 
and a distinguished chemist of the 
country would have brought very 
much strength to this industry. In 
the absence of a good directorate, we 
find that it is being all managed de
partmentally. If you scan the consti
tution of the directorate of a national
ised industry in every country, I think 
nowhere is it the intention to make 
it a part of the department. I hope 
that in future the Ministries will tell 
us what principles they follow in the
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nomination of directors, whether it is 
against the company law or whether it 
is against the charter of incorporation 
of these undertakings.

I wish to say something now with , 
respect to the factories which are in 
a half-finished stage. It is quite clear 
that many of them have taken a rather 
long time in construction. Take, for 
example, the Hindustan Insecticides 
Factory. D.D.T. is one of the simplest 
of chemicals, one of my chemist 
friends assured me. This ought not 
to have taken three or four years to 
be completed. Another example is 
the Hindustan Antibiotics. During the 
war, penicillin factories were com
pleted in Europe and America, parti
cularly in America, within a year of 
the discovery. In this country, I think 
the idea of having this factory started 
in 1948 and even in six years the fac
tory is not completed. This is an in
dication of very bad efficiency on the 
part of the Ministry. Something is 
wrong there. In the meantime, the in
ventor, Sir Alexander Fleming, has 
died, and we might have some other 
discovery which would supersede 
penicillin. When it takes six years to 
complete the factory, I am very 
sorry for the Ministry. I find 
that the Heavy Electrical Pro
jects Limited is still in an em
bryonic stage. I remember in 
1948, the then Director of Industries 
made a complete study and gave a 
project report. I do not know what 
has happened to that. I think all 
these babies are taking too much time 
to come out of their mother's womb. 
There are certain of them which are 
in a project stage. There is the Rour- 
kela iron and steel factory. We have 
been told that since the signing of the 
agreement in February last year, in 
four years it will be in production. 
The Minister knows very well that 
this cannot be done.

Shri K. C. Eedy: Why not?
Shri Megrhnad Saha: I am coming

to that. The site was selected without 
carefully going into the water r^«juire- 
ments, transport facilities as well as 
the requirements of power. A lter the

site was selected, it has been found 
that a dam has to be thrown over the 
Brahmani river. How long will it take 
to complete the dam, and who is res
ponsible for this dam? To bring the 
ore, you have to go roimd— instead of 
reaching the ear straight from the 
nose, you have to go round and reach 
it. In order to reach the ore, you have 
to go a very long round about way, 
about 150 miles of railway. There has 
been talk of having a short line of 67 
miles. When is this railway line go
ing to be completed?

An Hon. Member: In 1972.
Shri Meghnad Saha: We have been 

told that power will be supplied by 
Hirakud. Probably many of the peo
ple here do not know that from Hira
kud to Rourkela the route goes over 
a forest area, a very difficult area, and 
I know that not even a survey has 
been made of the power-route. So 
unless we are living in a sort of 
‘Alladin’s wonderful lamp’ world, I 
do not see in four years any chance 
of this factory being completed and 
going into production. I may add a 
further query, whether aU these sites 
were selected on political groimds or 
on grounds of efficiency. Does the 
onus of selection of the site, which is 
a very important problem, rest with 
the Grovernment or with the foreign 
experts? Did Krupps-Demag give 
their opinion unequivocally in the 
case of the Rourkela plant and did the 
Russians give their opinion in the case 
of the Bhilai plant? Also, I want to 
know from the Minister what arrange
ments have been made for the supply 
of raw materials which w ill be neces
sary for the running of these factories. 
We have been told that they are going 
to be in the public sector. But, I know 
from certain information which has 
come to us that we are making a lit
tle prop of public sector round which 
all the private sectors are growing up 
like mushrooms, people who will con
trol all the raw materials. Already 
one capitalistic concern is cornering 
the supply of re-factories and they are 
seeing that not a single gram of re
fractories goes to these factories ex
cepting through their medium.
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Dr. Lanka Siindaram: Monopoly.

Shri Megrhnad Saha: So, the pri\ ate 
sector is simply an eye-wash as far 
as my information goes. When the 
material is produced, how is it going 
to be processed? Will it remain in 
the public sector or is it being given 
to the private sector?

I have got another remark to make. 
We are having a large number of very 
costly factories in the public sector. 
On iron and steel alone, we are going 
to spend something like 300 crores of 
rupees. May I ask the Government 
whether they have got any consult
ing firm of engineers. Whenever any 
businessman starts a business, he en
gages his own consulting engineers 
who carefully draw up the design and 
plan for that and after that these con
sulting engineers also look after the 
erection which is given to contractors 
and they also look after the mainten
ance of the plant for some time till 
the people are trained to look after 
this work. As far as I know, the Gov
ernment have no consulting engineers 
at all. They are asking for somebody 
from the Tatas, somebody from 
Messrs. Martin Burn and also some 
other people to serve for them for 
some time as consulting engineers. 
Krupp Demag are their consultants, 
their erectors and their suppliers and 
they are everything. No private 
business would proceed on these very 
shaky foimdations. If this Govern
ment means business, they must ap
point a body of consultants which has 
got international reputation. It is no 
good appointing one man here and one 
man there who has got only experi
ence of maintaining a certain indus
trial undertaking and saying that we 
have fulfilled the task of having a firm 
of consulting engineers.

Then, I come to the very important 
portion of supply of coal. In spite of 
everything else, coal is the most im
portant source of power and it will re- 
niain the most important source of 
power for a long time to come. What 
is your position with respect to coal? 
'^e have got only 60 billion tons of 
^oal, the United States has got 3000

billion tons and China 1500 billion 
tons. Still we are wasting coal like 
anything. If you read the various re
ports of Committees, the Coal Min
ing Committee’s Report, the report on 
coal washings, on Coal Reorganisa
tion and other committees and so on 
and so forth, you will find that no 
country is wasting coal in the way 
that we are doing, I want to know 
from the hon. Minister of Production 
what he is doing to stop the criminal 
waste of this most important raw 
material for power which this country 
has got in such small quantities.

As I have not got much time, I will 
not take this point now. But, I am 
thinking of asking for a special de
bate on the necessity of nationalisa
tion of our coal mines and if I get an 
opportimity, I will speak then.

I think this Ministry of Produc
tion is going to be expanded very 
much and its activity is going to be 
increased. It has got absolutely no 
experience in this line and, there
fore, I suggest that a Commission, 
should be appointed to go into the 
workings of the public undertakings 
in this country and advise govern
ment as to the best method of ad
ministering these undertakings in the 
interest of the nation after duly exa
mining the experience of other na
tions. As a matter of fact, most coun
tries, even capitalist countries have 
got many industries in the public sec-  ̂
tor. In England the total amount of 
capital invested is £200 million and 
there is a clause there that after some 
time they must make a 5 per cent 
surplus, positive balance, on the 
amount invested and very fine laws 
have been evolved to find out how 
these public corporations should be 
conducted. It is time now that we 
take into account the experience of 
other nations and, in future, instead 
of proceeding in the present chaotic 
manner we proceed in a rational way 
so that socialistic economy may be 
realised. At the present time, the 
position is, we are bringing out human 
babies but asking the wolf m o t h e r t  
to suckle them. When the wolf 
mothers are there, they would either
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devour the babies or if  they really
suckle babies like Romulus and 
Remus, the babies w ill become 
wolves. The concerns’ products w ill 
not be human beings, socialistic bodies 
meant to be socialized, but w ill be
come wolves. That is what is becom
ing, the result of this talk of social
ism.

Shri Heda (Nizamabad): The objec
tive of the Production Ministry, as 
given in the introduction, is rapid in
dustrialisation. What they mean by 
rapid industrialisation is not very 
much clear. But, in my ooinion, it 
shoiild mean the decreasing to pres
sure on the land so that we produce 
more in the industriteQ sector and if 
this is kept in mind the problem be
fore the Production Ministry is a very 
huge one. We have got a huge popu
lation of 36 crores and according to 
trends in the last few decades tre In
crease in population is at the rate of 
l i  per cent, every year. That means 
that about 45 lakhs more peoole are 
to be given Jobs every year. I do 
not know what portion of this would 
be employed or taken over by this 
Ministry. But, much Is expected 
from this Ministry and though when 
we compare what was happening a 
few years before with what is hap
pening now in this Ministry, the pro
gress looks very rapid and satisfac
tory, but when we look at the pro
blem the progress so far made oe- 
comes very negligible.

Then, I come to a specific point, 
namely, the development or iudu.'- 
trial growth in the Hyderabad State. 
You know Hyderabad State is one of 
the backward areas and there^o^  ̂ it 
needs industrial development. The 
private sector was neither there in the 
past nor Is it there now. Neither in 
the present nor in the future will it 
play the role that is expected of it 
so far as the Hyderabad State is con
cerned. In the past, many of the in
dustries that appeared to be thriving 
In the Hyderabad State, were either 
gtarted directly by the Government or 
tmder their guidance or assistance. 
In fact, the common people start feel-

mg like that. We, who Jmow the
Production Minister personally and
the public-minded people, most of 
them, in Hyderabad know him very 
well, we cannot have any feelmg like 
that and even the masses may Oe jok
ing, but they do say that m the old 
regime— what we call the Razakar 
regime— there was greater industrial 
expansion than what we see after in
dependence. In the last 8 years, n .1 
a single factory has come into exis
tence there while before, so many 
factories were there like the Nizam 
Sugar Factory, the Sirnur Paper Mills, 
the Sir Silk Factory, the Allwyn 
Metal Works and the Praga Tools and 
so many textile mills and others. So, 
my appeal to the Production Minister 
is here is an area where the private 
sector has never played a part and 
neither is it playing a part now, and 
so it should have special handling 
and special care.

Apart from that, if you look at the 
raw materials and the position of the 
Hyderabad State, it does deserve a 
greater portion of the industrial un
dertakings. Take the câ -e of the 
Fertilizer Factory. We, Members of 
both Houses, from the Hyderabad 
State had recently submitted a 
memorandum on this point. About 
the Fertilizer Factory, we naa stated 
that we were told that the Expert 
Committee had favourably reported 
on the possibilities of establishing a 
Fertilizer Factory at or near Ram- 
gundam. In fact, some of us had 
occasion to see some of the Memben 
and one or two Members 
were very happy that Ram- 
gundam and Kothagodium had 
sites which would be one of the 
best sites. A thermal st̂ '̂ ion with a . 
capacity of 38,000 k. w. is nearing 
completion at Ramgundam, Low
grade coal is available nearby.
Ramgundam is centrally situated and 
is well served by railway connection 
for the supply of fertiliser to areas 
in Hyderabad, Andhra, Madhya Pra
desh and nearby States. Hyderabad
does deserve a fertiliser factory.
There is a talk or wishper going on
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that the fate of Hyderabad has been 
sealed and the hopes that were creat
ed there that these sites were one of 
the best sites have receded because 
the sites are no more to be considered 
and some decision has already been 
taken. I do not know about it, but 
I have seen some Press reports here 
and there and they too leaa us Lo be
lieve this type of whisper. I w ou ld  
request the Production Minister to 
make categorical statement in this 
connection and let us Know where the 
fate of Hyderabad hangs (Interrup
tion). In fact, it will be more econo
mically taken into consideration and 
if the bottlenecks in transport in re
gard to the State fertiliser plant are 
removed, the area now not catered 
for can be easily catered for. As I 
have already stated, all the raw mate
rials are availab le  there There is 
cheap coal and there are coa]-bearing 
areas also there; power is available; 
water is available and therefore, 
ammonium sulphate can now be 
manufactured. I may say that it is a 
well known fact that India is an im
porter of sulphur. Other processes 
of manufacturing sulphur have to be 
considered and in view of the avail
ability of gypsum in this country, to 
which one of my hon. friends referr
ed, alternate methods have been 
suggested and a detailed scheme for 
the establishment of a fertiliser fac
tory with a production capacity of
50,000 tons may be easily undertaken.

Then, I come to the sterf plant, Adi- 
labad and Bastar are adjoining areas 
Bastar is full of iron ore and there 
is soft coke in Adilabed. On one 
side of Godavari, coal is available 
and on the other side of Godavari it 
is full of iron ore. In spite of the 
fact that so much coal and so much 
toon are lyin? so naer to each other, 
no consideration is given, so far as 
steel plant is concerned, for Hyder
abad, I hoi>e that the new teams that 
are coming to Investigate the #̂ iffe- 
rent sites will consider this aspect 
also and they will certainly give 
*ome priority to Hyderabad. In this 
connection, I may state also that gene

rally it is supposed that the percent
age of iron ore in Hyderabad is not 
as high as it is in some other placeij. 
It may look as a handicap, but at the 
same time if we look at the iron ores 
in other countries, particular in the 
Europ>ean countries, we find that a 
much lower percentage is found there 
and yet they are more economical 
because the process does not take a 
long time, and with little effort the 
iron can be got out of it.

I have one more submission to 
make. We have got two great engi
neering projects— ^AllwTn Metal 
Works and Praga Tools Corporation. 
Both of them have got very good ex
perience and they can serve the 
country very efficiently, but both of 
them are lacking from good manage
ment and resources. Both the facto
ries are in the same city, that is one 
reason. If Government can evolve a 
scheme to combine both these facto 
ries, or if they are kept separate, to 
co-ordinate their efforts and produc
tion by taking over the management. 
So that under the Production Minis
try these two factories will wori ,̂ 
then the two factories will serve our 
country better.

In view of the fact that more and 
more electricity is coming to Hyder
abad and all raw materials are avail
able there— labour is quite cheap and 
abundant and in fact, if we expect 
anything from Hyderabad, particu

larly from the well known districts 
of Nalgonda and Karimnagar it is 
labour— I am quite confident that it 
would be economical and beneficial 
to have an industrial project started 
in Hyderabad. I urge the Production 
Ministry to take into consideration the 
special conditions of Hyderabad State 
and the feelings that have been creat
ed, the misgivings that the people 
there may have, and create confidence 
in the minds of those people and do 
that much justice which Hyderabad 
deserves.

Mr. Chairmao; The following are 
selected cut motions relating to vari
ous Demands under the Ministry of
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[Mr. Chairman.]
Production which the Members have 
intimated to be movod:

No. of cutDemand No.

85 173, 176, 530, 531, 532
533, 534, 535, 536, 537,
815, 816, 817.

86 819
87 692, 821.
88 823
89 825.

Entrusting production of refined oil
entirely to foreign interests

Shri Sadhan Gupta: I beg to move

“That the demand under the 
head ‘Ministry of Production’ be 
reduced by Rs. 100.”

Failure to set up a steel plant in West 
Bengal

Shri Sadhan Gupta: I beg to move

“That the demand under the 
head 'Ministry of Production’ be 
reduced by Rs. lOO”

Exploitation of labour by contractors 
of Hindusthan Steel Ltd., Rourkela

Shri R. N. S. Deo (Kalahandi — 
Bolangir): I beg to move,

“That the demand under the 
head ‘Ministry of Production’ be 
reduced by Rs, 100.”

Inadequate errvployment of local people 
in Hindusthan Steel Ltd., Rourkela

Shri R. N. S, Dec: I beg to move:

"That the demand under the 
head *Mijustry of Pioduction’ be 
reduced ^  Ra, 10Ol»

Son-Payment of compensation and for
cible occupation of lands in connec

tion with works of Hindusthan 
Steel Ltd., Rourkela

Shri R, N. S. Deo: I beg to move:

“That the demand under the 
head ‘Ministry of Production’ be 
reduced by Rs. 100.”

Inadequate arrangements for drinking 
water at the site of Hiridusthan Steel 

Ltd,, Rourkela

Shri R. N. S, Deo: I beg to move:

“That the demand under the 
head ‘Ministry of Production’ be 
reduced by Rs. 100.”

Lack of arrangement for technical 
training of adequate number of 
local people for Hindusthan Steel 

Ltd., Reurkela

Shri R, N. S, Deo: I beg to move*

“Thaft the demand under the 
head 'Ministry of Production’ be 
reduced by Rs. 100.”

Inadequate steps to safeguard interests 
of Orissa and of people of Orissa in 

Hindusthan Steel Ltd,

^ h ri R. N. S. Deo: I beg to move:

“That the demand under the 
head ‘Ministry of Production’ be 
reduced by Rs. 100.”

Need to erect a Steel Plant at Virdha- 
chalam to make use of Irmi Ore 

available there

Shri Boovaraghasamy (Peramba-
lur): I beg to move:

“That the demand under the 
head ‘Ministry of Production’ be 
reduced by Rs. 100.”

Need to erect a fertiliser and a cement 
factory at Perambalur to make use 

of gypsum available there

Shri Boovaraghasamy: I beg to
move: '

“That the demand under xne 
head ‘Ministry of Production* be 
reduced by Re. lOO.”
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Failure to set up a State-owned 
Cement factory for Nandikonda 

Project
Dr. Kama Rao: I beg to move:

“That the demand under the 
head ‘Ministry of Production’ be 
reduced by Rs. 100.”

Policy in respect of Oil refineries 
Br. Rama Rao: I beg to move:

“That the demand under the 
head ‘Ministry of Production’ be 
reduced by Rs. 100.”

Tailure to produce vital antibiotics 
other than Penicillin

Dr. Rama Rao: I beg to move;

“That the demand under the 
head ‘Ministry of Production' be 
reduced my Rs. 100.”

failure to provide scientifw facilities 
for production of salt by manufacturers

Dr. Rama Rao: I beg to move:
“That the demand under the 

head ‘Salt’ be reduced by 
Rs. 100.”

Uon-fulfilment of construction targets 
in Visakhapatnam Shipyard under 
remodelling plan of the French 

firm of Naval Experts

Dr. Lanka Sundlaram: I beg to
move:

“That the demand under the 
head ‘Other Organisations under 
the Ministry of Production’ be re
duced by Rs. 100.”

Inefficiency and delay in building new 
ships in the JIinSithhtm Shipyard 

Limited  ̂ Visakhapatmm 
Dr, Rama Rao; I beg to move:

“That the demand under the 
head ‘Other Organisations under 
the Ministry of Production* be 
Teduced by Rs. 100;̂

failure to nationaU94 Coal M4nes

Dr: RttO: I b«g to

thie deinafed •he*"
lieaid' ‘Govemiitent (^omertes  ̂
reduced by Re. lOO.”

Permission to Imperial Chemical Indus* 
tries to set up a D,D.T. factory

Dr. Rama Rao: I beg to move:

“That the demand under the 
head ‘Miscellaneous Departments 
and Expenditure under the Minis
try of Production’ be reduced by 
Rs. 100.” '

Mr. Chaimtan: All these cut mo
tions are before the House.

^  ?TvJhiVI (vJ ^

f  ^  ^  f  I

^ fspT

I ^  ^
^  ^ P̂TTor ^

^  ^  ^  I flTR̂

«rr, iJTR̂

^  I a rft  ^

^ ^  ^ I ^  ^

f iv  ^  i W  f  I fiqr

^ ^  ^  rrf TO
^  ^  I r̂f f i r  ^  ^  JmfrT

3i T m w  4  

3if? 3mR^qreiT ^  aih ^  «iFr

I ^  ^
4  ^  W  ^  f  ^

^  TO ^ ^

^  i t  |* i
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^  «TT ^  ^
« ( 3ff? ^

^  ^  I ^  fTR-

sn^fi >3<ĥ <4«̂  di3if ^  ^  3fh

«?T5T ^ 7  ̂ f , ^  w ^  «rffT c^r 3rh 

î̂ TR ^  n̂?r 1*T i ,̂
^  ^  ^  SWg- ^  3lf?

SITFT T(M ^  IRTR T̂̂ . l̂f'+ ^  WT

snnf t̂ n? ^RT? 1

'ti < ^  <*l̂  ̂ '3‘tPT fV*TT I  ̂*11̂

?R^ ^ Tghr *f ^  ^  ^  ^  w ^
3ih

f^ N k  3irf̂ , ^  ^  f" h ; tsR^f
^rr^hr WT^ f  ^  ^ fr t
^  ^  ^  ^  f , 

q;M ^  3rh ift r*f « t r  ^
^1%T5 I ^  ^ T f ?>a<^HI JTM

1̂*̂  ^  sTT̂ ’̂ZRTcrraff ^

î<?i +̂1 f^ f̂sii" ^  ^  ^  9pnTf
T̂oTlR ÎfT c»>n*l ?5RRi 1 ^  31Ft ^  

^  ift JTM ?̂T ^  ^  ^
5r5T7̂  ^ ?cT̂  >ft ^  3|f? fTH  ̂ ^  \

Xw i fcTĈ 3TcgJT ^  h i ^  ip-flTFr 
1̂ ^  îTwrh
^  ^  3?ft ^  ^  ^

T̂RTĵ nFrTnf ? ,  arN)V arf*? fr«r 
^ q ^ r f^  ^  arh ^  ^  3ff?
^  ^ s^rmrfrqf ^rpnr ?ir7̂  ?Tff

*T? ?T7T̂  571?r ^  ?fW  ^ 3pft ^
ir^T^ I

3T?Tm ^  h  ĉfttpVr 
if^crA ^  ̂  3F?7 ?5nEr
^  4*JfHt̂  3T^ ^  in f^
i?TC < ^  ^  Ŵ  Tij 1̂ , ^  ^  ^  ÎHH 
^  3T^ m«4c»i ?'i*>’iii «nrar
?rf ^  3nrt ?5n? j t t ^

«tn^  ^

S ŷVi 3n^VT^ ^Kr f^nn^ <3fh jf** tsjpr

t^vlHT ^  ^  ^  ^

BFTTwi ^  ^  f ^  ^  ^
Tsnr ^  f" I ?nfT ^
^  ^51^ w v i ^ r iw i
3T»ft W  j}  ̂ ^  5T7P >J«5lV 3IT 7̂

^  7T^ jf  ^  jf  ^

^  ^  ’Tjjf ^ ti't ^  iTle^
3̂TT o[l 1̂ 0 ?f̂ 0 ^ 0,

^TPT  ̂ # aiî  ^  <*'ir?m-rr ^

^  7ii ^voo ? r w  ^  ^
f  ^  ^  ^  3T^ 3rh r g f

r̂sr ^rriW ^  ^ er?r on^
^  ^  f .  ^ 1̂ 0 ^0 1̂̂ 0 ^ rnrw

g|>R<Fn>} ^  3lft cTrrf THT̂  ^
^Vf-r  ̂ ^  in #  1 ^

-STFT )̂*f ^  ^  H ^  yTVT?

r̂CTTT ^  ŝifrq* n̂rf:#ETH
^  r̂̂ arf" ^  f  1

3CRTT 3lft fqifqiti ^ 

shTr^nt Ĵ ' i^5i;erer^ a n ^  f T̂̂ RHi 3?f? 

b̂rrr ^  ^  ^
^  3tP? ^  ^^91T ^  ^  rH ^  I

^  ^ T T ^  f , w  ^ W ^ ?r
5 'aJIV*iqtj* ^  1̂h( 3lf*? \H«?)7 T̂HÎ  cl^ 

3ff? >3”H  ̂ ÛFf ^  fi’FRn’fi ®P7HT STp?

^  ^  aih ÎRTT ^  Vî IPT
'3(«̂ < ^HT *qiV̂ iJ 3T?*? n̂THJirr ^  ŝp 3f7T7

^  W  ̂ ^  viii’̂ n T̂®nr ^
w ^  ^  3fĵ  ?rw n^  ^  f ,  

3nn ?rw  =r jft 1̂  ^  ?t5 f
H  ^  w ^  3T ^ j ^  f»T̂=5r f n ^  w ? i R f  

^  ^ tr̂  «r? *1)1̂  «fTT?̂  i
3RR?r t^Ti 3ift U m  ^  l i  ^
^  Wl?f T̂cftft ?T5  ̂ î , ^  ^ ^hfl*,
? ir ^  flTFi t̂ îR «tPTT i

W W jt

*5?? V T ^  ?  • ^  f* n f st *ft T̂?r 
^  w v  f  H  ?3Rrft Jnrf?r w ^  lH>

^  ^  ^  I 3 lft  f l E n f  r^TTfT

^  ^  ^  it, W  ̂^  arrt v w A
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f  f o  tT̂ O PfTRT

3T5sft q>rf ^
^  f  ^
i f  q r ^  (s?riW) r=TT̂  ^

^  T5T̂  ^  ^  3rf?
gr̂ Rf ?5RRT cTPT r ^  f*T?RT «H,

ATI wr^ iW  #, ^  ^  ^
3ih ^  t-̂ TFT ^  ^  ^nsrnr # i anft ^  ^

^  3̂IT ^  trt 3RT̂
?jhR[T ^  w ^  ^  ^
<?) q *1 T3T  ̂^  ^̂ PTTtT  ̂"H ^

irn ^  «n 'iHI ^ nT«») •i 3Pp tiVH

-̂Hl< 3fT̂  ^
5T5^  r^ ^  tlf 3TFfi 3fT̂ ^̂ T̂ )̂ 3li"

3TT9f)T^3Tr ^  » 1 ^  <i<=̂  '1  I 3 ( ^  ^

^ n̂w 3Trar ^ ^  ^ hi ^  ÎTtTT

#, r̂inrf ^  3TM
W  ̂ srq^ ^  T? vJrMKH ^  ^  T̂  f  

3if? anr  ̂ ^  ^  tiiHH ^

î ^ if  ^  ^ ^  ŝrPHRT

^T^, IIRT ^  w^ ^nrft 7̂  ^ feTT̂

3lft ^ f$TT3 ŴTv»fff«=f̂  ^
3rf̂  ?5r̂  ^  r*T 3TT̂  ŜTfT̂

^  ^nrfbr ^ m r ?hn 1 o t  ^  f̂ P r^  ^
^  3lf? 7̂  3li*? > d ' d  

^  ^  ^ ^  j f , ^ ^
4̂<tii ^ ?5n3 *T̂  T̂5r «4>̂ i 3if? ^  
n̂?r ^ndrrr ^  ^r*r sncnf f w  ^  ^ 1

aPTcft mVsVF  ̂ ?rf3RT CR 

>̂T?f ^  ^  ĤT̂  ^nr f»1> w ^
»W sfeft ^  inf^ W m
? , 3551RT ^nfr5
^  ^  q r e ^  f  ^ 3 ^

^  ^  ĵfsRT

^nrnr f^Rnf ^̂  ̂ frn^ 5?*f

îhr ^  sfer )̂T*r VTii 1̂ ,

^  ^  f  H r,

\   ̂ 2̂  ^ îiT̂ r *RT 1̂ ,
f̂̂ nrr ?*®b 3itp ^ r«r»*iî

^ r̂̂ nr ^ht ^

T ^  5̂T?fT3 f*T5r
wi ^  îhRT "gfiffTj H  #  

r̂̂ rsr mî  ^  ^  ^  wf^r

^  r̂?nr ^  f ^  ^
3nr<?̂  ^  ^ f̂ r

Trrrf̂ r iir ^  r̂f?
T  ̂ ‘̂̂ TTT T̂fT =RTT̂  f̂ T̂ lfof cj}|«i[ ^3(T

^ I ^  înrr? ^  ^ 1
r̂a" ^  vsTPT ^  ^ ^

w ^  ^  ^  5̂T?raf 4  f=nrfw ^
^)Rf fi" TIT fcHJ î NH"
^mW, 3̂TS^ HT T̂q- 3lft 3T5̂
^rfr^ 3jn ^  ?TT m n ^
^Jik r̂rft ^  ^  f ,  ^  t  
iri^RRT n̂»niff fT=f >̂nî  ^
#, wi f*T r w  ^  1 ^  ?T#
^  2T1 r i f  3T m ^  HTTniS
JTir, fTT q^mrwrw jtt̂

^HFT ^  ?$n?
fw^T? <+ V Hi ■ci i ?53r f ?  

<?J «5̂   ̂6m' '3(I*̂ 3r̂ fcl̂
^ 3̂ f̂ TRiw 4  arm ^
T̂M ^  <+<11 fhlT, kniFT

*R f^ ^  ^ ^  R̂ETift
f  3rft fsF^JT f5 m k  ?TT ^

3Rmr fW ft afft ;̂;̂ nf? 
^  anî  ^  jf jjT̂

^  ^T57t grffTi I

3rf? ^  ^  gpap
^ ^  n̂r̂ Hh (3̂  ^̂ fgiVi
^  3^  ^ 5Tĝ ^  n̂?f̂  f ,
^  W ^  ^  ^  f  I ^  f
^  ^ 5  ?̂«i'*i fliki VT^i ^ felTJ

^  «n in® #,
?iRT r̂nis'f 5T^ I (T^ * n r^  ?hir? ^
^  ^  3iTRn ^  f^nj ^ hji fs"9fFi

5W ?nf̂  r̂*nr <t?
W7TT? ^nrfiT?r ?rq* ^  I

*5*i5 ^  w f  ihft f  3RI? 

ipn^ fw<SM<iH*i  ̂ ^  *Ti^crf ^  mw
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aiTT̂ T̂  ^ wm^ j*5iTT f  ^  ^m r  

tf̂ JT STRT Jpf

ĥnr, f̂wt ^  3nq4} ^'^rt i w r  3ift ^uRh 

ŝrrar ^ ^rff ^ ^  3nr*ft ?̂»f5r ^

*inHHi r̂rf|T5 ^  sn^rft
îFT ^  3ff?

^if^r«?) <n >d tiHi ?TfT f̂ic'i’ ^

W ? ^ , ^  ^  H a n n  w ^  ^  ^
ĴTR" <TT5lf  ^  ^  q^di'm ^mriT ^

^  3pt4  ̂  ^  3ml ^TfrW 3rft w t  ^

^  ^ ̂ '•1, SrfvV ^  ^

w N r  3 ift
ĉfriî  ^ ■3ii*? 5 *̂11 dnr? >d*i4>l

^N) rTTi ^  9>< «n ^rir ^  ^

1W ^  * ^ = F T ^  i f  ^  T T ^  ? i  ^
f  ^  ^  ^  ^
N"Si®r ^  ^  ^ T F T W  ^  I

^0 5TBCT j f  ^  a n ft

JPT?5T ^3TT ^ ?

? r i ^  ®TO : vsiTT
5 n ^  ^  ^ R 5 O T  f  I M»'? / H lf5 t ^

^  3 i^ H >  ^  1 ^ *11/
^ ^  f  ^  ^  i f

4-' j f  ww^
^Tt-q- H T T ^   ̂ ^  I ^

a n r  ^  fa r iR  ^  ^
«i<iiH, v d v j t i V  M̂ *fi ^  3tÎ  3nr^

^  ^  flIPr, ^
$ n r^  f ,  ?f̂ fMT 3R- ^  # T

*ifl ?̂«+e?f î ^  ^  ?ihRT

VT̂ TT îf|T3 ?2p fi^ir ^nri
âld-) ^ ^  5TPT ^

• ^ r v ^  ^  arft 1 'd ^r^rr^r 1 
arra’ ?rf^ 3tpt ^
^ T R ^ , arfV TT̂  J T ^ ,

^  ^  F 3 P T *f  5 1 ^  w  t
'9Hi»5in< ^ IWR w hx ^  1 OTHt

V )  T O T a r  ^

^K taw i ^ikRT ^9ifrQ ^F?t arrefpft ^  ^

^  I 3 R ?  ? T - * i W ? ^  (fT c g iT  TncT)

?T^R%fR ? 5 f ^  ^  ^
Wi 3ff? yi'3<^i'i 

T̂|T ?r-McQ?<<4Trt ^  ^  r̂̂ r̂ iT

^  aff? ^ f f  ĉ  f+ ^ w r  ^  »ij*r
3!R^?r^HT3ff ^  sTra^ft ^  ^

^  ^  ^  1̂  ^
'xm̂ i f̂fT «T  ̂ ci«t îl ^  ^

^ ?5r ^  ^ in î T5fr^ =Tmrr ^ ŝtrt 

i f  I f r r i ^  | i r  T? ^ r ? ^  3rft
2T7^ 3fft T=T ^  a rm w cn a r f  

^  fsf) ^F5T «̂(PT q? ^

^nr^ i f  3ift ^  ^  T̂JT ’n  ^  an̂ [̂SH> 
y^THHf ^  ^  q?

< A f̂  ^  ^  I

^ tw  15*^  ^  3(f? ^  ^
2RTO 3!ft * m # ^  ^  ^  i f  I i k

?R> ^  ^  anpTT wf^

g n v  ^  * n  ^
^hyfrore ^  5!^r ^  f '  arf? ^ w f ^  

 ̂ «t̂ d 3lft q>rf̂  »q?  ̂ it 
3rh w ^  iJr^nr ^  w r i f ,  i^ m fsr  
?rrf i f  sfer ^3tt ^  nupr 
^  fW?T5ft ^  ^  l̂ 5f!fW  5̂ ^ 

5R1W I anr </<«ifcJ I** 2f3T ^  anni 
R̂TTTffT̂  i f  ^  '*J*61? ^  VTHR

arr?f ^Ri 7i§^ ^  ^  ^  ^

i f  w w t  i f  ^
^ f ,  « F ^ T  ^  ^  ^  f ,

w^r ^  t »t ^  Jfî jjr 715^

f i

wo vN r s sf^ 3ifr cff^sE^sr
^rW *r?iff I
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^  w im r  WTO ; ^  ^
^  4 ^  vn r I srî i

3Tft i f  5Rr^ mn^M  r i
^ ^  3TRn[̂ r̂  1̂  ^  5ihr

<7̂  q? f f , ^  4 ^srr^ ^  

^  ^  ?hnr?br

Fnf<TW ■qi?̂  J, ^  '^ciJ

grt ^irw A ^  ^  ^  4  ^  ^
^ 3 T R ^  # T T  3 T m ^  f  I ^  ^

d  ^  ^  snr ^riV^r
•JHT<J*, ^  T̂ , ^  ^  ^
<riWr i f  ?i| 3ift irwr i f  r i  i ^
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Dr. Lanka Sundaram: How many
Deputy Ministers do you suggest to
manage the concerns?
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cT )̂er ?r ^

T̂̂ iTvIT ^  ^  ^  ^
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i r g f  ^  ?Rxp w jp T  f s ^  I
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